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THE URBAN LAND (CEILING AND REGULATION) 

I 
, . 

ACT, 1976 

No. 33 OF 1976 

L17th February, 1976.1 

- An Act' to provide for the imposition of a ceiling on vacant land 
in urban agglomerations, for the acquisition of such land in 
excess of the ceiling limit, to regulate the construction of 
buildings on such lznd and for matters connected therewith, 
with a view to preventing the concentration of urban land in 
the hands of a few persons and speculation and profiteering 
therein and with a view to bringing about an equitable distri- 
bution of land in urban agglomerations to' subserve the common 
good. 

I 

WH,EREAS it is expe'dient to provide for the imposition of a ceiling on 

vacant land in urban agglomerations, for the acquisition of such land in 

excess of the ceiling limit, to regulate the construction of buildings on 

sudh land and for matters connected therewith, with a view to prevent- 

I ,jqg,$he,,co,!zwntration of urban land in the hands of a, few persons and 
T .  

speculation and profiteering thercin and with a view to bringlng about 

an  equitable distribution of land in urban agglomerations to subserve the 

. , commorl good; 

AND WIIEREAS Parliament has no pow7er to make laws for the States 

with respect to the matters aforesaid cxcept as providkd in articles 249 . , 
;crld 35n of i j ~ c  ~onsi i i l l t io :~ ; ,  
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Short 
title, 
applica- 
tion and 
commen- 
cement. 

[Iefinj- 
tions. 

AND WHEREAS in pursuance of clause (1) of articie 252 of the Consti- 
Ltion resolutions have been passed by all the Houses of the Legislatures 
of the States of Andhra Pradesh, Gujarat, Haryana, Himachal Pradesh, 
Karnataka, Maharashtra, Orissa, Punjab, Tripura, Uttar Pradcsh and 
West Bengal that the matters aforesaid should be regulated in those 
States, by Parliament, by law; 

, 2 ' 'B; 'ii ' eolad~d by Parliament in the ~went~- ;eventh  Year of the 
Republic of India as follows : - 

CHAPTER I 
PRELIMINARY 

1. (1) This Act may be called the Urban Land (Ceiling and Regula- 
tion) Act, 1976. 

(2) I t  applies in the first instance to the whole of the States of Andhra 
Pradesh, Gujarat, Haryana, Himachal Pradesh, Karnataka, Maharashtra, 
Orissa, Punjab, Tripura, Uttar Pradesh and West Bengal and to all the 
Union territories and it shall also apply to such other State which adopts 
this Act by resolution passed in that behalf under clause (1) of article 252 
of the Constitution. 

(3) It shall come into force in the States of Andhra Pradesh, Gujarat, 
Haryana, Himachal Pradesh, Karnataka, Maharashtra, Orissa, Punjab, 
Ti-ipura, Uttar'Prqdesh and West Bengal and in the Union territories at 
once and in any other State which adopts this Act under clause (1) of 

. ,.article 252 of the Constitution, on the date of such adoption; and, save 
. as otherwise provided in this Act, any reference in this Act to the com- 

mencement of this Act shall, in relation to any State or Union territory, 
dean  the date on wKich this Act come's intu force in such State 'or Union 
tWri tory. 

, , . CHAPTER I1 

. - DBFINITIONS 
. . .  . : 2 .  I n t h i s  , :  Act, unless the context otherwise requires,- 

(a) "appoirited day'' n~&ani,-  ' 
..?  , : , 
. , . .  . ( i j  ' jnr&l8$io*. t o .  any State to I :~bich this. Act. rapplies in the 

first instance, the date of introduction of the, Vr-ban   and 
(Ceiling and Regulation) Bill, 1976 in Parliament, and 

. i . :  . .. . 
(ii) in, relation to any State which adopts this Act under 

. . 
clause (1) of article 252 of the constitution, the  'date' of such 

a &dopf?on; 
. !  i , - .  . ' . ( b )  "buiil.ding i iregulations" means the regulations contained in  

;:. ..;-. .the  aster.- p h n ,  or::the..law ih~ force.. .goyerning ,the construction of . . ,  . 
: :  

. . .  . . . buildings; 
(c) "ceiling limit" means the ceiiihg i h i t  specified iri iec.5aii 4; 

. . .  : .  . 
. . . . .  " ' ( d , )  ' "compktent:-:authorityn means: any person !;or . :authority 
, .  . .. . i a.ublxorised by: .the S t a t e  Government, : b y  notification. in..the Official 

Gazette, to perform the functions of the competent.. authority under 
this Act for such area as may be specified in the notification and 
different persons or authorities 111ay be authorised t o  perform 

; .*. & ' . , . : .  . .  . .. &'ffereht f dnctions; 
. . .:,< ..,~. , . .*. , . -I (.e) '!dwelling. unit", . i ~  ?;elation. to. a, .building or a portion of a 

bailding, incans a unit of accommodation; . . in such building or portion. 
used solely for the purpose of residence; 

( f )  "Earnil-y", in relation t o  a person, means the individual, the 
wife 01- husband: as  the case may be, of such illdi~i(.'I\121 a ~ i ~ :  their un- 
married minor children, 



OF 19761 Urban Land (Ceiling and Regulation) I97 

Explanation.-For the purpose of this clause, "minor" means a 
person who has not conipleted his or her age of eighteen years; 

(Y) "land appurtenant", in relation to any building, means- 
(i) in an area where there are building regulations, the 

minimum extent of land required under such regulations to be 
kept as open space for the en joyme~t  of such building, which in 
no case shall exceed five hundred square metres; or 

(ti) in an area where there are no buildi~?g regulations, an 
extent of five hundred square metres contiguous to the land 
occuqied by such building, 

and includes, in the case of any budding constructed before the 
appointed day with a dwelling unit therein, an additional extent not 
exceeding five hundred square metres of land, if any, contiguous to 
the' minimum extent referred to in sub-clause ( i )  or the extent 
referred to in sub-clause (ii), as the case may be; 

(h) "master plan", in relation to an area within an urban agglo- 
meration or any part thereof, means the plan (by whatever name 
calrled) prepared under any law for the time being in force or in 
.pursuance of an order made by the State Government for the de- 
velopment of such area or part thereof and providirlg for the stages 
by which such development shall be carried out; 

(i) "person" includes an individual, a family, a firm, a company, 
or an association or body of individuals, whether incorporated o r  
not; 

(j) "prescribed" means prescribed by rules made under this Act; 

(k) "State" includes a Union territory and "State Government", 
in relation to any land or building situated in a Union territory or 
within the local lii~lits of a cantonment declared as such under sec- 

2 cf 1924. tion 3 of the Cantonments Act, 1924, means the Central Government; 
(1) "to hold" with its grammatical variations, in relation to any 

vacant land, means-- 
(i) to own such land; or 
(ii) to possess such land as owner or as tenant or as mort- 

gagee or uncier an irrevocable power of attorney or under a hire- 
purchase agreement or partly in one of the said capacities and 
partly in any other of the said capacity or capacities. 
Explanation. -Where the same vacant land is held by one person 

in one capacity and by another person in another capacity, then, for 
the purposes of this Act, such land shall be deemed to be held by 
both such persons; 

(m)  "Tribunal" means the Urban Land Tribunal constiluted 
llnder section 12;  

(n )  "urban agglomeration",-- 
( A )  in relation to any State or Union territory specified in 

J 

coluinn (1) of Schedule I, means,- 
(i) the urban agglomeration specifie'd in the correspond- 

ing  entry in column (2) thereof and includes the peripheral 
area specified in the corresponding entry in column (3) 
thereof; and 

(ti) any other are? which the State Government may, 
wit11 the previous approval of the Central Government. 
l~a\rin.; r c g ~ r d  is it-, :ocaldor~ 17oplllatinn (p~pi:ln:io:i b?i:;)., 
1nnl.c f J > q n  r ) ! ? -  I:?-);) r , r , j  ,<ic!l  o t l l t l  L ~ ! ~ ~ c L ~ l l  frict0l.5 ;-l$ 1 ) l ~  

cir*cvrnstances ol the cnsc may require, by notification in  thc 
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OFFicial Gazette, declare to be an urban agglomeration and 
any agglomeration so declared shall be deemed to belong to 
category D in that Schedule and the peripheral area therefor 
shall be one kilometre; 
(B) in relation to any other State or Union territory, means 

any area which the State Government may, with the previous 
approval of the Central Government, having regard to its loca- 
tion, population (population being more than one lakh) and such 
other relevant factors as the circumstances of the case may 
require, by notification in the Official Gazette, declare to be an 
urban agglomeration and any agglomeration so declared shall bc 
deemed to belong to category D in Schedule I and the peripheral 
area therefor shall be one kilometre; 

(0) "urban land" means,- 
(i) any land situated within the limits of ail urban agglo- 

meration and referred io as such in the master plan; or 
(ii) in a case where there is no master plan, or where the 

master plan does not refer to any land as urban land, any land 
within the linlits of an urban agglomeration and situated in 
any area included within the local limits of a municipality (by 
whatever name called), a nlolified area committee, a town area 
committee, a city and town committee, a small town committee, 
a cantonment board or a panchayat, 

but does not include any such land which is mainly used for the 
purpose of agriculture. 

Explanation.-For the purpose of this clause and clause (q),-  

(A) "agriculture" includes horticulture, but does not 
include- 

(i) raising of grass, 
(ii) dairy farming, 

(iii) poultry farming, 
(iv) breeding of live-stock, and 
(v) such cultivation, or the growing of such plant, as 

may be prescribed; 

L 
(B) land shall not be deemed to be used mainly for the 

I purpose of agriculture, if such land is not entered in the revenue 
or land records before the appointed day as for the purpose of 
agriculture: 

Provided that where on any land which is entered in the 
revenue or land records before the appointed day as for the 
purpose of agriculture, there is a building which is not in the 
nature of a farm-house, tlien, so m ~ c h  of the extent of such 
land as is occupied by the building shall not be deemed to be 

t 
used mainly for the purpose of agriculture: 

provided further that if any question arises whether any 
building is in the nature of a 'farm-house, such question shall be 
referred to the State Government and the decision of the State 
Goveri?m~nt thereon shall he final; 

I (C) notwithstanding anytlling contained in c l a ~ ~ s e  ( B )  of 
thic ] ~ ' - ~ ~ T ~ T I ( L ~ ~ o I L .  land sllall not I3r d ~ n n e d  to be mainly used 
for tile pul.po;c of a p r i c ~ ~ l t u r e  t h ~ '  lalid has l ~ c ~ i l  s,,'~iCcd in 
tile master p l a ~ l  for a purpose oilier tilall agricu1tfir~; 



(p) "urbanisable land" means land situated within an urban 
agglomeration, but not being urban land; 

(q) "vacant land" means land, not being land mainly used fdf 
the purpose of agriculture, in an urban agglomeration, but does not 
include- 

(i) land on which construction of a building is not permis- 
sible under the building regulations in force in the area in which 
such land is situated; 

(ii) in an area where there are building regulations, the 
land occupied by any building which has been constructed before, 
or is being constructed on, the appointed day with the approval 
of the appropriate authority and the land appurtenant to such 
building; and 

(iii) in an area where there are no building regulations, the 
land occwied by any building which has been constructed 
before, or is being constructed on, the appointed day and the 
land appurtenant to such building: 

Provided that where any person ordinarily keeps his cattle, other 
than fcr the purpose of dairy farming or for the purpose of breeding 
of live-stock, on any land situated in a village within an urban 
agglomeration (described as a village in the revenue records), then, 
so much extent of the land as has been ordinarily used for the keep- 
ing of such cattle immediately before the appointed day shall not be 
deemed to be vacant land for the purposes of this clause. 

CHAPTER 111 

3. Except as otherwise provided in this Act, on and from the com- persons 
mdncement of this Act, no person shall be entitled to hold any vacant not en- 
land in excess of the ceiling limit in the territories to which this Act titled 

applies under sub-section (2) of section 1. to hold 
vacant 
land in 
excesn 
of the 
ceiling 
limit. 

4. (i) Subject to the other provisions of this section, in the case of ' ceiUng 
every person, the ceiling limit shall be,- limit. 

(a) where the vacant land is situated in an urban agglomeration 
falling within category A specified in Schedule I, five hundred 
square metres; 

(b) where such iand is situated in an urban agglomeration fall- 
ing within category R specified in Schedule I, one thousand square 
metres; 

(c) where such land is situated in an urhnn agglomeratiorl falling 
within category C spccificcl in Schcd~lle I, on(. thousand five Ilundrcd 
scl~iarc metres; 

(d )  whel-c such land is 'situated in an u ~ h a n  ; igglo\-!-~~rai io~? fall--  
ijlg w i ~ h i n  r.;i.l.a;;c~~:,l 11 spcciiicd i n  S ( , . i~c i J~~ le  1. twc-~ ihn!~s?l::~ .,;!:::;" 
111C tl'es, 
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(2.) Where any person holds vacant land situated iit two or more cate- 
gories of urban agglomerations specified in Schedule I, then, for the 
purpose of calculating the extent of vacant land held by him,-- 

(a) one square metre of vacant land situated in an urban agglo- 
meration falling within category A shall be deemed to be equal to 
two square metres of vacant lalid situated in an urban agglomeration 
sailing within category B, three square metres of vacant land situat- 
ed in an urban agglomeration falling within category C and four 
square metres of vacant land situated in an urban agglomeration 
falling within category D; 

(b) one square metre of vacant land situated in an urban agglo- 
meration falling within category B shall be deemed to be equal to 
one and one-half square metres of vacant land situated in an urban 
agglomeration falling within category C and two square metres of 
vacant land situated in an urban agglomeration falling within cate- 
gory D; and 

( c )  one square metre of vacant land situated in an urban agglo- 
meration falling within category C shall be deemed to be equal to 
one and one-third square metres of vacant land situated in an urban 
agglomeration falling within category D. 

(3) Notwithstandinq anything contained in sub-section (I), where in 
resp.ect of any vacant land any scheme for group housing has been 
sanctioned by an authority competent in this behalf immediately before 
the commencement of this Act, then, the perkon holding such vacant land 
at such commencement shall be entitled to continue to hold such land 
for the purpose of group housing: 

Provided that not more than one dwelling unit in the group housing 
shall be owned by one single person: 

Provided further, that the extent of vacant land which such person, 
shall, be entitled to hold shall, in no case, exceed- 

(a) the extent required under any building regulations govern- 
ing such group housing; or 

(b) the extent calculated by multiplying the number of dwelling 
units in the group housing and the appropriate ceiling limit referred 
to in sub-section ( I ) ,  

whichever is less. 

E~planalion.-~or the purposes of this sub-section and sub-section 
(103,- 

(i) "group housing" means a building constructed or to be 
constructed with one or more floors, cach floor consisting of one. o r  
more dwelling uxiits 2nd having common service facilities; 

(ii) "cammon service lacility" includes facility lil& staircase, 
bal-cony and verandah. 

(4)  (a) In any State to which this Act applies in the first instance, if? 
on or a f t e ~  the 17th day of Feb:-unr:r, 1075, but befo~e  1.11~ appoinicd day, 
any person has made ally transfer by way of sale, mortgage, gift, lease 
or o thc r~ i sc  !other than a 7mnn fir lc sale ~uicler n 1.c.gistc~ed deed for 
v~!!?al)lc ~ ~ n s i ~ l f ~ i i t i c ? t ~ )  cjf :.in? vaca~it lantl held by h,im and situalccl in 
S I I ~ ! ~ I  5 iai.ii i o  any otliei. i,ei.:;i>n, v:hct,her 01- nijt Poi. coiisidcrai.ioi1, then, 
to:- l!:,c ~ ! ~ ~ ~ ~ i i c ~ : ; c ~ ;  (I[ c~::;?;:a!c:!.ji::; ,-, !.Iic clstcnt [IJ: vacal.rl. la>-lei llcld bji suc<l 
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person the land so transferred shall be taken into account, without 
prejudice to the rights or interests of the transferee in the land so 
transferred: 

Provided that the excess vacant 1and"to be surrendesed by ~ u d h  
person under this Chapter shall be selected only out of the vacant land 
held by him after such transfer. 

( b )  For the purpose of clause (a), the burden of proving any sale to be 
a born fide one shall be on the transferor. 

. E~p2anution.-Where in any State aforesaid, there was or is in force 
any law prohibiting transfer of urban property in that State except under 
the circumstances, if any, specified therein, then, for the purposes of this 
sub-section, any transfer by way of sale of such property, being vacant 
land, made by any person under a registered deed for valuable considera- 
tion in accordance with the provisions of such law or in pursuance of any 
sanction or permission granted under such law, shall be deemed to be a 
bona fide sale. 

(5) Where any firm or unincorporated association or body of indi- 
viduals holds vacant land or holds any other land on which there is a 
building with a dwelling unit therein or holds both vacant land and such 
other land, then, the right or interest of any person in the vacant land 
or such other land or both, as the case may be, on the basis of his share 
in such firm or association or body shall also be taken into account in 
calculating the extent of vacant land held by such person. 

(6)  Where a person is a beneficiary of a private trust and his share. iu 
the income from such trust is known or determinable, the share of such 
person in the vacant land and in any other land on which there is a build- 
ing with a dwelling unit therein, held by the trust, shall be deemed to be 
in the same proportion as his share in the total income of such trust 
bears to such total income and the extent of such land apportionable to 
his share shall also be taken into account in calculating the extent of 
vacant land held by such person. 

(7) Where a person is a member of a IIindu undivided family, so much 
of the vacant land and of any other land on which there is a building 
with a dwelling unit therein, as would have fallen to his share had the 
ehtire vacant land and such other land held by the Hindu undivided 
family been partitioned amongst its members at  the commencement of 
this Act shall also be taken into account in calculating the extent of 

. . 

vacant land held by such peTson. 

(8) Where a person, being a member of a housing co-operative society 
registered or deemed to be registered undei- any law for the time being in 
force, holds vacant land allotted to him by such society, then, the extent 
of land so held shall also be taken into account in calculating the extent 
of vacant land held by such person. 

(9) Where a person holds vacant land and also holds any sther land 
nn which there is a building with a dwelling urlit therein, the extent of 
such other land occupied by the building and tlie land appurtenant 
t!ir.reto shall also be taker? into account in  calru1:iting the extent of 
vacant land held bv  such person. 

(Illj' Where 11. perso:: :)nrns n part of a buiiding, being a group hous- 
ing, the: proportio~;:itr. 5hai.r. of such person iti thc l a ~ i d  occupicci b;; tile 
bu;lGi:ig alld tiie laiid p;lpj!,,l'i v :?2 '7? t  ii?or-r>';, . ~ . . .  ::ilc!l ;is(; k,;. "-I. ,,<i t, t.,,,'~ -.. i l i h  

:,.,2:r,p-it iil cyi \ , ;L~. j2 , i i i ,g  i i L C  ~ ~ . ~ ~ ; ~ ~ .  of y,-nX> ' iLL< l i t  i ~ i - l c i  ijeld by S L I C ~ ~  ~ ~ T S O ~ I ,  

1 15 1 ,:1\\>---2e. 
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(11) For the removal of+ doubts it is hereby declared that nothing in 
sub-sections (5), (6), (7), (9) and (10) shall be colistrued as empower- 
ing the competent authority to declare any land referred to in sub-clause 
(ii) or sub-clause (iii) of clause (q) of section 2 as excess vacant land 
under this Chapter. 

Explanation.-For the purposes of this section and sections 6, 8 and 
18 a person shall be deemed to hold any land on which there is a build- 
ing (whether or not with a dwelling unit therein) if he- 

(i) owns such land and the building; or 

(ii) owns such land but possesses the building or possesses such 
Iand and the building, the possession, in either case, being as a tenant 
under a lease, the unexpired period of which is not less than ten 

~ 

years a t  the coinmencement of this Act, or a s  a mortgagee or under 
an  irrevocable power of, attorney or a hire-purchase agreement or 
partly in one of the said capacities and partly in any other of the said 
capacity or capacities; or 

(iii) possesses such land but owns the building, the possession 
being as a tenant under a lease or as a mortgagee or under an irrevo- 
cable power of attorney or a hire-purchase agreement or partly in 
one of the said capacities or partly in any other of tne said capacity 
or capacities. 

Trans- 5. (1) In  any State to which this Act applies in the first instance, 
fer of where any person who had held vacant land in excess of the ceiling 
vacant limit at any time during the period commencing on the appointed day 
land. and ending with the commencement of this Act, has transferred such 

land or part thereof by way of sale, mortgage, gift, lease or otherwise, 
the extent of the land so transferred shall also be-  taken into account in 
calculating the extent of vacant land held by such person and the excess 
vacant land in relation to such person shall, for the purposes of this 
Chapter, be selected out of the vacant land held by him after such 
transfer and in case the entire excess vacant land cannot be so selected, 
the balance, or, where no vacant land is held by him after the transfer, 
the entire excess vacant land, shall be selected out of the vacant land 
held by the transferee: 

Provided that where such person has transferred his vacant land to  
more than one person, the balance, or, as the case may be, the entire 
excess vacant land aforesaid, shall be  selected out of the vacant land 
held by each of the transferees in the same proportion as the area of .the 
vacant land transferred to him bears to the total area of the land trans- 
ferred to all the transferees. 

(2) Where any excess vacant land is selected out of the vacant land 
transferred under sub-section (I), the transfer of the excess vacant land 
so selected shall b e  deemed to be null and void. 

(3) In  any State to which this Act applies in the fil-st. instance and 
in any State which adopts this Act under clause (1) of article 252 of the 
Constitution, no person holding vacant land in excess of the cciling limit 
ilnriledialely before the cornmencement of  this Act shzll t~,ar!sfer any 
such land or part thereof by way of sale, mortgage, gift, lease or otllerwjse 
until he 112s f 'u:~~~jsheti  21 s+r!e~-nertt 1.1.1-!1:~?, section 6 :?.!7~1 a i~r t t i ! icnt ion 

i'cgardii-ig the oxcess vacant land held by him has been published under . . LLcLil ir;iliSfC1. :;;ac;c 11, t:c;ntrave, t : r  -,- sub-secliorl ( I )  ; ~ i f  ss:(;i,io;l 19; a;;d a;*;? -..,, ~ 3 ~ 1 3 ~ 1  

,. k!r. z' this pycjl:i::i:-;:; ::];a?\ l,c.dcely,cd $3 !>c I?:;!! nr;d 1roj;l. 



6. (1) Every person holding vacant land in excess of the ceiling limit 
at the commencement of this Act shall, within such period as may be 
prescribed, file a statement before the competent authority having juris- 
diction specifying the iocation, extent, value and such other particulars 
as may be prescribed of all vacant lands and of any other land on which 
there is a building, whether or not with a dwelling unit therein, held 
by him (including the nature of his right, title or interest therein) and 
also specifying the vacant lands within the ceiling limit which he desires 
to retain: 

Provided that in relation to any State to which this Act applies in 
the first instance, the provisions of this sub-section shall have effect as if 
for the words "Every person holding vacant land in excess of the ceiling 
limit at the commencement of this Act", the words, figures and letters 
"Every person who held vacant land in excess of the ceiling limit on or 
after the 17th day of February, 1975 and before the commencement of 
this Act and every person holding vacant land in excess of the ceiling 
lirr1it at such coinnlencement" had been substitutdd. 

Explanation.--In this section, "commencernent of this Act" means,-- 

( L )  the date on which this Act comes into force in any State; 

(ii) where any land, not being vacant land, sitdated in a State in 
which this Act is in force has become vacant land by any reason what- 
soever, the date on which such land becomes vacant land; 

(iii) where any notification has been issued under clause (n) 
of section 2 in respect of any area in a State in which this Act Ps 
in force, the date of publication of such notification. 

(2) If the competent authority is of opinion t h a t  

(a) in any State to which this Act applies in the first instance, 
any person held on or after the 17th day of February, 1975 and 
before the commencement of this Act or holds at such commence- 
ment; or 

(b) in any State which adopts this Act under clause (1) of 
article 252 of the Constitution, any person holds at the commence- 
ment of this Act, 

vacant land in excess of the ceiling limit, then, notwithstanding anything 
contained in sub-section ( I ) ,  it may sen7e a notice upon such person 
requiring him to file, within such period as may be specified in the 
notice, the statement referred to in sub-section (I) .  

(3) The competent authority may, if it is satisfied that it is necessary 
so to do, extend the date for filing the statement under this section by 
such further period or periods as  it may think fit; so, however, that the 
period or the aggregate of the periods of such extension shall not exceed 
three months. 

(4)  The statelllent under this seciioli shall be filed,---- 
(a )  iI; t!2e case. of an individual, by the indiv'idtiai hiiX~seli; where 

the individuiil is absent from India, b y  the indi~fidual concerned or 
by some uerson duly a-uthorised by hinl in this heh,ilf; and \.here 
t.hz i:idi;giJ.u:..1 f:; me~llally incnpzcitatcd from atlcridirlg to his afiairs, 
hy his ~ 3 1 ~ r d i a n  or any o t ! ~ e ! -  y e s o r ?  comprtt3ni to  act on his 'behalf.; 

(h )  in the case of a fan~i lv~ by the hushand or wife .and where 
4 1  15 j.. , ~ l ~ , , , j . ~ l ~ ~  . T ,., . . or. wife is ab~i.::t .;;iji:.i Tndi;i or. is ,ncni.;:!ly i!icay!acitateti 

Persons 
holding 
vacant 
land in 
excess of - 

ceiling 
limit to 
file state- 
ment. 



20.4 Urban Land (CeiZing and Regulalion) [ACT 33 

Filing of 
statement 
in cases 
where 
vacant' 
land held 
by a 
person is 
situated 
within 

from attending to his or her affairs, by the husband or wife who is 
not so absent or mentally incapacitated and where both the husband 
and the wife are absent from India or are mentally incapacitated 
from attending to their affairs, by any other person competent to act 
on behalf of the husband or wife or both; 

(c) in the case of a company, by the principal officer thereof; 

(d) in the case of a firm, by any partner thereof; 
(e) in the case of any other association, by any member of the 

association or the principal officer thereof; and 

(f) in the case of any other person, by that person or by a person 
competent to act on his behalf. 

Explanation.-For the purposes of this sub-section, "principal 
officern,- 

(i) in relation to a company, means the secretary, manager or 
managing-director of the company; 

(iz) in relation to any association, means the secretary, treasurer, 
manager or agent of the association, 

and includes any person connected with the management of the affairs 
of the company or the association, as the case may be, upon whom the 
competent authority has served a notice of his intention of treating him 
as the principal officer thereof. 

7. (I) Where a person holds vacant land situated within the jurisdiction 
of two or more competent authorities, whether in the same State or in  two 
or more States to which this A& applies, then, he shall file his statement 
under sub-section (1) of section 6 before the competent authority within 
the jurisdiction of which the major part thereof is situated and thereafter 
all ~u~bsequent proceedings shall be, taken before that competent authority 
to the exclusion of the other competent authority or authorities concerned 
and the competent autho;rity, before which the statement is filed, shall 

the juris- send intimation thereof to the other competent authority or authorities 
diction of 
two or 
more com- 
petent 
authori- 
ties. 

(2) Where the extent of vacant land held by any person and situated 
within the jurisdiction of two or more competent authwities within the 
same State to which this Act applies is equal, he shall file his statement 
under sub-section (I) of section 6 before any one of the competent 
authorities and send intimation thereof in such form as inay be prescrib- 
ed to, the State Government and thereupon, the State Government shall. 
by order, determine the competent authority before which all subsequent 
proceedings under this Act shall be taken to the exclusion of the other 
competent authority or authorities and communicate that order to such 
person and the competent authorities concerned. 

(3) Where the extent of vacaiit land held by any person and situated 
nritliili the jurisdiction of two or more competent authorities in two or 
nrore States to which this Act applies is equal, he shall file his statement 
urlder sub-section (I) of section 6 before any one of the competent auiho- 
rjties and send intimation thereof jn such form as rnay be prescribed to 

Central Governnient and thereupon, thc C ~ ~ i t r a l  Goveriirnent 511311. 
b:i order, determine fhe cc)~lipetent authority before which all subsequent 
p:.occedlngs silail taker] to the exclusi~n of tlle othel cornpctcnt axtho- 
rit:; 01 avtthoriii?~ ;,I.C? co;c~;~ui;icatc that o~.dc: io such person, the Stnfe  
G ~ y ; ~ ~ : : ; ~ ; ~ f ~  ;-:;I ti,: < ,:,,?:tc:.C ~j:~!~,ci; i t icc , r : ' -~z ;~i:? 
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8. (1) On the basis of the statement filed under section 6 and after such Preparation 
inquiry as the campetent authority may deem fit to make the competent Of draft 
authority shall prepare a draft statement in respect of the person who Statement 

. as regards has file'd the statement under section 6. vacant 
land held (2) Every statement prepared under sub-section (1) shall contain the 
in excess $1 

following particulars, namely : - of ceiling 
(i) the name and address of the person; limit. i 
(ii) the particulars of all vacant lands and of any other land on 

which there is a building, whether or not with a dwelling unit there- 
in, held by such person; , 

(iii) the particulars of the vacant lands which such person desires 
to retain within the ceiling limit; 

(iv) the particulars of the right, title or interest of the person i 
in the vacant lands; and ! 

(v)~ such other particulars as may be prescribed. 

(3) The draft statement shall be served in such manner as may be 
prescribed on the person concerned together with a notice stating. that 
any objection to the draft statement shall be preferred within thirty 
days of the service thereof. 

( 4 )  The competent authority shall duly consider any objection re- 
ceived, within the period specified in the notice referred to in sub-section 
( 3 )  or within such further period as may be specified by the competent 
authority for any good and sufficient reason, from the person on whom 
a copy of the draft statement has be'en served under that sub-section 
and the competent authority shall, after giving the objector a reasonable 
opportunity of being heard, pass such orders as it deems fit. 

9. After the disposal of the objections, i f  any, received under sub- Final 
section (4) of section 8, the competent authority shall make the necessary State- 

alterations in the draft statement in accordance with the orders passed on 
ment. 

the objections aforesaid and shall determine the vacant land held by the 
person concerned in excess of the ceiling limit and cause a copy of the 
draft statement as so altered to be served in the manner referred to in 
sub-section ( 3 )  of section 8 on the person concerned and where such 
vacant land is held under a lease, or a mortgage, or a hire-purchase 
agreement, or an irrevocable power of attorney, also on the owner of 
such vacant land. 

10. (1) As soon as may be after the service of the statement under Acquisi- ' 

section 9 on the person concerned, the competent authority shall cause tion 

a notification giving the particulars of the vacant land held by such Of vacant land in 
person in excess of the ceiling limit and stating that- excess of 

(i) such vacant land is to be acquired by the concerned State ceiling 
Government; and limit. 

(ii) the claims ol all persons interested in such vacant land mag 
be knade by them pc~.sonally nl- by their age i~ t s  giving ppartjcuiars of 
the nature of their interests in such land, 

t o  be published fo r  the information of the  !.;c!ir::.al public i n  the  0fiici::l 
C;?zetle of the Stale concerned a n d i n  such other n i ~ n n e r  as 1-1-!2.y br 
,31'fx; , , . ,~ribcd. ' 
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notification published under sub-section (I), the competent authority shall 
Mennine  the nature and extent of such claims and pass such orders as 
it deems fit. 

(3) At any time after the publication of the notification under sub- . 
section ( I ) ,  the competent authority may, by notification published in the 
Official Gazette of the State concerned, declare that the excess vacant 
land referred tq in the notification published under sub-section (1) shall, 
with effect froin such date as may be specified in the declaration, be 
deemed to have been acquired by the State Government and upon the 
publication of such declaration, such land shall be deemed to have vested 
absolutely in the Stale Government free from all encumbrances with 
ef'fect from the date so specified. 

(3) During the period colnniencing on the date of publication of the 
notification under sub-section (1) and ending with the date specified in 
the declaration made under sub-section (3)- 

(i) no person shall transfer by way of sale, mortgage, gift, lease 
or otherwise any excess vacant land (including any part thereof) 
specified in the notification aforesaid and any such transfer made in 
contravention of this provision shall be deemed to be null and void; 
and 

(ii) no person shall alter or cause to be altered the use of such 
excess vacant land. 

(5) Where any vacant land is vested in the State Government under 
sub-section (3), the competent authority may, by notice in writing, order 
any person who may be in possession of it to surrender or deliver posses- 
sion thereof to the State Government or to any person duly authorised 
by the State Government in this behalf within thirty days of the service 
of the notice,. 

(6) If any person refuses or fails to comply with an order made 
under sub-section (5), the competent authority may take possession of 
the vacant land or cause it to be given to the concerned State Govern- 
ment or to any person duly authorised by such State Government in this 
behalf and may for that purpose use such force as may be necessary. 

Explanation.--In this section, in sub-section (1) of section 11 and in 
sections 14 and 23, "State Government", in relation to- 

(a) any vacant land owned by the Central Government, means 
the Central Government; 

('6) any vacant land owned by any State Government and 
situated in a Union territory or within the local limits 05 a canton- 
ment declared as such under section 3 of the Cantonments Act, 1924, 2 of 1924. 
means that State Government. 

'Payment 11. (1) Where any vacant land is cleemecl to have been acquired by 
of amO~lnt  any Siate Government under sub-section (3) of section 10, such State 
for vacant  Government shall pay to the person or pei2:oiis having 2??:7 interest 
land 
xquired.  therein,-- 

( n )  in a case where there is any income from such vacaiit land, 
- ari ai.,-~ollnt, equal to eight and one-third times the net average annual 
,, income actually derived froin such land cjuri,-rg the perioci of fivk 

colisecutive years immediately 11)-ececlinf i h c  ti:ile u i  p~~b!icztio:l ~f 
A >  t r l ,  nntificntiorl is~u!.~) 1111ric.r. sub-cei ' iio~~ ( . I )  u: 5i'(.:ti0:1 1~0; OI. 
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( b )  in a case where no income is derived from such vacant land, 
an amount calculated at  a rate not exceeding- 

(i) ten rupees per square metre in the case of vacant land 
situated in an urban agglomeration fsalling within category A 
ur category B specified in Schedule I; and 

( i i)  five rupees per square metre in the case of vacant land 
situated in an urban agglomeration falling within category C 
or category D specified in that Schedule. 

( 2 )  The net average annual income referred to in clause ( a )  of sub- 
section ( 1 )  shall be calculated in the manner and in accordance with the 
principles set out in Schedule 11. 

(3) For the purpose of clause ( b )  of sub-section ( I ) ,  the State Gov- 
ernment shall- 

( a )  divide, by notification in the Official Gazette, every urban 
agglomneration situated within the State into different zones, having 
regard to the location and the general use of the land situated in 
an urban agglomeration, the utility of the land in that urban agglo- 
meration for the orderly urban development thereof and such other 
relevant factors as the circumstances of the case may require; and 

( b )  fix, subject to the maximum rates specified in that clause, 
the rate per square metre of vacant land in each zone, having regard 

- 

to the availability of vacant land in the zone, the trend of price 
rise of vacant land over a period of twenty years in the zone before 
the commencement of this Act, the amount invested by the Gov- 
ernment for the development of the zone, the existing use of vacant 
land in the zone and such other relevant factors as the circumstances 
of the case may require. 

(4) Different rates may be fixed under clause ( b )  of sub-section (3) 
for vacant lan& situated in different zones within each urban agglomera- 
tion. 

(5) Notwithstanding anything contained in  sub-section ( 1 )  where any 
vacant land which is deemed to have been acquired under sub-section 
(3) of section 10 is held by any person under a grant, lease or other 
tenure firom the Central Government or any State Government and- 

( i J 8  the terms of such grant, lease or other tenure do not provide 
for payment of any amount to such person on the termination of 
such grant, lease or ot l~er  tenure and the resumption of such land 
by the Central Government or the State Government, as the case 
may be; or 

(ii) the terms of such grant, lease or other tenure provide for 
payment of any amount to such person on such termination and 
resumption, 

then :--- 

(a) in a case falling under clause (i), no amount shall be pay- 
:rl>lc i l l  1-c,cpcr.t of suc.!~ vlic.111~ lancl under sch sectin11 ( 7 ) ;  and  

( b )  ir! a case falling under clausc (Ci.), .illc alljount uayabic. II: 
I'espec:t ol" s1lc:h v:i;.a!-,i -!ancj. sl17Jl be t]:& zmount. ;,ayab!& tcj  Illni 
undc.1- t he  te?.ms of such  g~.ant ,  lease 01 o t h i j ~ -  tenure (-]I? such 

. tp*,.-' ~ r t l l 1 ~ ~ t i ~ ) l ' ~  27;d l'~:~iil~1~1$1~,iOi2 the! ~ I ~ ~ O L I . I I ~  !)i~y:il.)1(i l o  l l i ! ! ~  \ll!(I(:r 

silb-sectinn ( 7 ) ,  'i:,iij~l.i~'vor is ] C S S .  
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(6) Notwithstanding anything contained in sub-section ( I )  or sub- 
section (5), the amount payable under either of the said sub-sections 
shall, in no case, exceed two lakhs of rupees. 

(7) The competent authority may, by order in writing, determine the 
airlount to be paid in accordance with the provisions of this section as 
also the person, or, where there are several persons interested in the 
land, the persons to whom it shall be paid and in what proportion, if any. 

(5 ' )  Before determining the amount to be paid, every person interested 
shall be given an opportunity to state his case as to the amount to be 
paid to him. 

(9) The competent authority shall dispose of every case for determi- 
nation of the amount to be paid as expeditiously as possible and in any 
case within such period as may be prescribed. 

(10) Any claim or liability enforceable against any vacant land which 
is deemed to have been acquired under sub-section (3) of, section 10 may 
be enforced only against the amount payable under this section in res- 
pect of such land and against any other property of the owner of such 
land. 

12. (1) The State Government may, by notification in the Official 
Gazette, constitute one or more Urban Land Tribunal or Tribunals. 

(2) The Tribunal shall consist of a sole member who shall be an officer 
of the rank of a Commissioner of a division or ,a member of the Board of 
Revenue. 

(3) The Tribunal shall have jurisdiction over such area as the State 
Government may, by notification in the Official Gazette, specify. 

(4) If any person is aggrieved by an order of the competent authority 
under section 11, he may, within thirty days of the date on which the 
order is communicated to him, prefer an appeal to the Tribunal having 
jurisdiction over the area in which the vacant land (in relation to which 
the amount has been determined) is situated or where such land is situa- 
ted within the jurisdiction of more than one Tribunal to the Tribunal 
having jurisdiction over the area in which a major part of such land is 
situated or where the extent of such land situated within the jurisdiction 
of two or more Tribunals is equal, to any of those Tribunals: 

Provided that the Tribunal may entertain the appeal after the expiry 
of the said period of thirty days if it is satisfied that the appellant was 
prevented by sufficient cause from filing the appeal in time. 

(5) In deciding appeals the Tribunal shall exercise all the powers 
which a civil court has and follow the same procedure which a civil court 
follows in deciding appeals against the decree of an original court under 
the Code of Civil Procedure, 1908. 

5 of 1908. 

S C C G ~ ~ C I  13. Subject to the provisions of the Code of Civil Procedure, 1908, 501 1933. 
bppeal to  applicable to sppeals froin  original decrecs, an  appeal silali lie to the 
Higb 
Court. High Court from the decisioll of thc Tribunal under section 12. 

i i"ocje of 1 4 .  ( 1 )  The State Goirerilmellt within a period of six iaonths 
i.x:y!>>Prlt 
3 !??n<! !>! 

flQo;n the date of the order. of the co!npetent authority dctcrmining the 
an~ount to be !,aid vnder section 11, or, in s case iv'r1er.e a11 a).~jda: has beell 

i . -13:: I:! or under sect i c - ) ? ~  '\vithin: pyeferrcij ~ c : : ; i . , - , c !  c ; t ~ ] :  nydcl- l:l;::;-:. : :?rJ '  

pci.ioz <,f ;;;;.: i;7,c;;;,ho from iJic cpf ti:.:: fi;la) al,peilair-. !,t.(lt:r. tiit 

amollnt referred to in sectioli 11 kjcrsoil or pt.rsoll>' i : ~ ! ; i  i l<>f.j  t i i ~ ' t ' e t 0 .  
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(2) !hventy-five per cent. of the amount or twenty-five thousand 
rupees, whichever io less, shall be paid in cash and the~balance in hegoti- 
able bonds redeemable after the expiry of twenty years carrying an  
interest a t  the rate of five per cent. per annum with effect from the date 
on which the vacant land is deemed to have been acquired by the State 
Government under subsection (3) of section 10. 

15. ( I )  If, on or after the commencement of this Act, any person ac- 
quires by inheritance, settlement or bequest from any other. person or\ 
by sale in execution of a decree or order of a civil court or of an award or 
order of any other authority or by purchase or otherwise, ahy vacant 
land the extent of which together with the extent of the vacant land, if 
any, already held by him exceeds in the aggregate the ceiling limit, then, 

'he shall, within three months of the date of such acquisitibn, file a state- 
ment before the competent authority having jurisdiction specifying the 
location, value and such other particulars as may be prescribed ~f all the 
vacant lands held by him and also specifying the vacant lands within the 
ceiling limit which he desires to retain. 

(2) The provisions of sections 6 to  14 (both inclusive) shall, so far as 
may be. apply to the statement filed under this section and to the vacant 
land held by such person in excess of the ceiling Limit. 

16. ( 1 )  Where any person holds any vacant land in any State xo 
which this Act does not apply in the first instance but which subsequent- 
1Sr adopts this Act under clause (1) of article 252 of the Constitution and 
the extent of such land together with the exbnt  ni' the  v2cant land. if 
~ y ,  already held by him in any other State to which this Act applies in 
the first instance, exceeds in the aggregate the ceiling limit, then, he shall. 
within three months of the comn~encement of this Act in the State first 
mentioned, file a statement before the competent authority having juris- 
diction specifying the location, extent, value and such other particulars as 
may be prescribed of all vacant lands held by him in that State and in 
such other State and also specifying the vacant lands within the ceiling 
Limit which he desires to retain. 

(2) The provisions of sections 6 to 14 (both inclusive) shall, SO far 
- a s  may be, apply to the statement filed under this section and to the 

vacant land held by such person in excess of the ceiling limit. 
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17. The competent authority or any person acting under the orders of Po"er 
to enter the competent authority may. subject to any rules made in this behalf and 
ur,oQ a t  such reasonable times as may be prescribed, enter upon any vacant 

land or any other land on which there is a building with such assistance vacar,t 
as the competent authority or such person considers necessary and make land. 
survcy and talre meaiurements thereof and do any other act which the 
competent authority or such person con~iders necessary far carryi:?~ out  
A 7  tile purposes of this Aci. 

18. ( 1 )  If t h e  conipctellt authority, i l i  the coul,se of any proceedings 
under this A c t ,  is satisfied that any ncri;on h.-s conc~;i:e:ij i l l2 . i ; : i i ~ ~ i c . ~ : I : i r - s  

- .  of t)l~i>- v:i~:ail'i .i:,.,j(< c.jz. c ) f  ::Lr?-,~ cj? l ; ? ~  !;;:-id ~ ~ 1 :  ~;;].~jcl- ,, iL.- . , I < . J  - -  r is a I~uildiiig, wile-. 

t)1er l-,ot !>,:jili :i d ~ , ~ ~ p ] l j ~ ~  7L:9j$,  ? ~ ~ ~ y ~ > ~ ~ - j ,  F~,p)(: I!?; i , i . ;>: ?>? ~ I . : - : . ~ : : T , ) > : F ~ ?  {T-,.. 

< ~ .  , ?  . . 
$,cc7d~;'~,.; , , i :  ( [ i ( ~ \ >  i;>-:.s (,j 5;[lc]3 lt:li<; (,,~ ? I I ,i::c.>, f;,p,.{>,,,* I ?  ;:;.Y,:.,:, ;f?.:l- 

i .. - .  , .  gl(?i1>g; s ~ l c i l  l~c>!~::r.;]! a;: ~ y ~ ~ ~ o l - ~ ~ j ~ ~ i t , ~ ~  c,! :,: ::.,:, . . L.' ... 'L)i:::yLi 1;). i.!]~; ]ij;i':;!.:;. i?.,. O:'<jt: i '  

,? , LW..:~' . ~ ~ ~ l f i g ,  di~ci:i that, withol~f preji~.Gict: t.0 any  o t h e ~  peilaiLy lo which 
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he may be liable under this Act, such person shall pay, by way of penalty, 
a  sup^. which shall not be less than, but which shall not exaeed twice, the 
.amount rapresenting the value of the vacant land or of such other land 
orcboth, as the case may be, in respect of which the particulars have keen 
concealed or in respect of which inaccurate particulars as aforesaid have 
been furnished. 

(2) Any amount payable under this section, if not paid, may be re- 
covered as if it were an arrear of land revenue. 

Chapter 19. (1) Subject to the provisions of sub-section (2), nothing in this 
not t o  
apply to 

Chapter shall apply to any vacant land held by- 
certain 
vacqnt (i) tKe Centrai Government or any' State Government, or any 
lands. local authority or any Corporation established by or under a Central 

or Provincial or State Act or any Government company as defined in of 1958. 
section 617 of the Companies Act, 1956; 

(5) any military, naval or air force institution; 

(iii) any bank. ? 

Eqlanation-In this clause, "bank" means any banking company 
as defined in clause ( c )  of section 5 of the Banking Regulation Act, 
1949, and includes- 10 of  1949. 

(a) the Reserve Bank of India constituted under the Reserve 
Bank of India Act, 1934; 2 of 1934. 

(b)  the State Bank of India constituted under the State 
Bank of India Act, 1955; 23 of 1955. 

(c) a subsidiary bank as defined in the State Bank of India 
(Subsiaiary Banks) Act, 1959; 38 of 1959. 

(d) ti corresponding new bank constituted under section 3 
of tFie Banking Companies (Acquisition and Transfer of Under- 
takings) Act, 1970; 5 of 1970. 

- 
( e )  the Industrial Finance Corporation of India, established 

under the Industrial Finance Corporation Act, 1948, the Life 15of  1948. 
Insurance Corporation of India, established l.mder the Life 
Insurance Corporation Act, 1956, the Unit Trust of India, estab- 310f1956.  

lished under the Unit Trust of India Act, 1963, the Industrial 52 of 1963 

Development Rank of India, established under the Industrial 
Development Bank of India Act, 1964, the Industrial Credit and l8  Of 1964. 

Investment Corporation of India, the Industrial Reconstruction 
Corporation of Inciia and  any other  financial institution which 
the Central Government or the State Govcrnmcnt concerned 
may, by notificatiori ill the Oficial Gazette, specify in this 
behalf; 

(izi) any p ~ ~ b l i c  chnrjiable o r  rcli~ious !nis:t (incluclii~g .i?i#%f) 
and  yeq~iseci a l ~ d  used for  any public chai.itab!e u r  ~e! i~: . i i ;~ is  ij;iry(:rcS: 

7 \ ,~ov;(;cz J l . , <  4 +-T- ;<~ ,  
u L L L ~ ,  L A , .  (\:.'031~f;iC)~ III!!~::: i),j:: c:::::?%~ s:qal] : > p ~ ~ ' ~ y  oT3Jv 

SO long a s  s;.~ch 1~11d ~.i)ii'Li:.l~l:::i I;; 1;. .. ;;,:-c; ,7c.c,,.~ , ,  r - . .  I> :.:11(,11 
purposes by such trust; 

. -. 
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(v) any oo-operative society, being a land mortgage bank or a 
housing co-operative society, registered or deemed to be registered 
under any law relating to co-operative societies for the time being 
in force: 

Provided that the exemption u.nder this clause, in relation to a 
land mortgage bank, shall not apply to any vacant land held by it 

. otherwise than in satisfaction of its dues; 

(ui) any such educational, cultural, technical or scientific institu- 
tion or club [not being a Corporation established by or under a 
Central or Provincial or State Act referred to in clause (i) or a so- 
ciety referred to in clause (vii)] as may be approved for the purposes 
of this clause by the State Government by general or special order, 
on application made to it in this behalf by such institution or club or 
otherwise: 

Provided that no approval under this clause shall be accorded by 
the State Government unless that Government is satisfied that it is 
necessary so to do having regard to the nature and scope of the activi- 
ties of the institution or club concerned, the extent of the vacant land 
required bona fide for the purposes of such institution or club and 
other relevant factors; 

(vii) any society registered under the Societies Registration Act, 
21 of 1860. 1860, or under any other corresponding law for the time being in 

force and used for any non-profit and non-commercial purpose; 

(viii) a foreign State for the purposes of its diplomatic and con- 
sular missions or for such other official purposes as may be approved 
by the Central Government or for the residence of the members of 
the said missions; 

(kc) the United Nations and its specialised agencies for any om- 
. cia1 purpose or for the residence of the members of their staff; 

(x) any international organisation for any official purpose or for 
the residence of the members of the staff of such organisation: 

Provided that the exemption under this clause shall apply only 
if-there is an agreement between the Government of India and such 
international organisation that such land shall be so exempted. 

> 9 

(2) The provisions of sub-section (1) shall not be construed as grant- 
ing any exemption in favour of any berson, other than an authority, insti- 
tution or organisati'on specified in sub-section (I) ,  who possesses any 
vacant land which is owned by such authority, institution or organisation 
Or who owns any vacant land which is in the possession of such authority, 
institution or organisation: 

Provided that where any vacant land which is in the possession of 
such authority, institution or organisation, but owned by anv other per- 
son; is'dbclared as excess vaca.nt land under this. Chapt,er, such authority, 
inst.itution or organisation shall, notwithstanding anything contained in 

. any of the foregoing provisions of this Chapter, continue, to possess sllch 
land  ,]ndcl. State (;o\:c:l,iin?:?nt. on the same term.: and condiiic>i-!s rrlb- 

I , ,  '.. i - r ^ ? i i . .  j?:<i i<; v>.jJ;c7;; lJL i)2> > ,<{-; >,:><; ;. ;;:{pi !;i;:!i ~ y 7 1 T f i c < ~ ~ : z i f ~ ' ~ ~ \ ~  :;(\j"!-,?.c >!\(,5> [ 'L< ! : ! . -~~~-~ ' : -~ :  
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power of attorney or partly in one of the said capacities and partly in 
any other of the said capacity or capacities. 

20. (1) Notwithstanding anything contained in any of the foregoing 
provisions of this Chapter,- 

(a) where any person holds vacant land in excess of the ceiling 
limit and the State Government is satisfied, either on its own motion 
or otherwise, that, having regard to the location of such land, the pur- 
pose for which such land is being or is proposed to be used and such 
other relevant factors as tha circumstances of the case may require, 
it is necessary or expediept in the public interest so to do, that Gov- 
ernment may, by order, exempt, subject to such conditions, if any, as 
may be specified in the order, such vacant land from the provisions 
of this Chapter; 

( b )  where any person holds vacant land in excess of the ceiling 
limit and the State Government, either on its own motion or other- 
wise, is satisfied that the application of the provisions of this Chapter 
would cause undue hardship to such person, that Government may, 
by order, exempt, subject to such conditions, if any, as may be 
specified in the order, such vacant land from the provisions of this 
Chapter%, 

Provided that no order under this clause shall be made unless thc 
reasons for doing so are recorded in writing. 

(2) If at  any time the State Government is satisfied that any of the 
conditions subject to which any exemption under clause (a) or clause 
(b) of sub-section (1) is granted is not complied with by any person, 

i t  shall be competent for the State Government to withdraw, by order, 
such exemption after giving a reasonable opportunity to such person for 
making a representation against the proposed withdrawal and thereupon 
the provisions of this Chapter shall apply accordingly. 

21. (1) Notwjthstanding anything contained in any of the foregoing 
provisions of this Chapter, where a person holds any vacant land in excess 
of the ceiling limit and such person declares within such time, in such fonn 
and in such manner as may be prescribed before the competent authority 
that such land is to be utilised for the construction of dwelling units (each 
such dwelling unit having a plinth area not exceeding eighty square 
metres) for the accommodatiorl of the weaker sections ,of the society, in 
accordance with any scheme approved by such authority as the State GOV- 
erninei~t may, by notification in the Offirial Gazette, specify in this behalf, 
then, the competent authority may, after making such inquiry as it deems 
fit, declare such land not to be excess land for the purposes of this Chap- 
ter and permit such person to contirlue to 't~old such land for the aforesaid 
puq~osc, suhjcct to such terms atid conditiorls as may be prescribed, in- 
cluding a cnnditioll as to Ihr. tirile liniit within which such buildil~gs are 
to lit i~:~slr~ctcc' l .  

( 2 )  Whcrr. any pc;,~;:,:; colj- l?,av~ncs ally of 1,l;r; c c ~ l l d i l i ~ ~ : ~  sl!l)ject i,(> 

:~l.l.jich the pcrrnission has bccn granted under sub-,:;cction ( I ) ,  the cor.11- 
.. . 

k,(:..;t:;ji z i L ~ ~ l c l ~ ~ ~ y  slj:ili! .::,y t:,!.i~:,>.(~~ ;,)T-,(] 2<ftei. gj.yifi,i; :;.k:cIi ;)cy:;<j!.: o p ~ ~ ~ : ! ~ " ~ ~ ~ .  
~ - l i + ~ -  } l r . ; T . I ~  lleLl.rd, di.cjp!.it sl,c.\-; ia7?d tcj be c:<cp;;:: ];lL;I 3iid J ? \ - . ~ * . ~ , , : ? ~ * ~ , ~ ~ *  

L 3  
L L l L L  < . U , . , . , l A  

all the provisions of this Chapiei- shall apply accn;.dingly. 
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- 22. (1) Notwithstanding anything contained in any of the foregoing 
provisions of this Chapter, where any person demolishes any building on 
any land held by him or any such building is destroyed or demolished 
solely due to natural causes and beyond the control of human agency 
and as a consequence thereof, in either case: the land on which such build- 
ing has been constructed becomes vacant land and the aggregate of the 
extent of such land and the extent of any other vacant land held 
by him exceeds the ceiling limit, then, he shall, within three 
months from the date of such demolition or destruction file 
a statement before the competent authority having jurisdiction specifying 
the location, value and such other particulars as may be prescribed, of 
all the vacant lands held by him. 

(2) Where, on receipt of a statement under sub-section (I) and after 
such inquiry as the: competent authority may deem fit to make, the 
competent authority is satisfied that the land which has become vacant 
land is required by the holder for the purpose of redevelopment in accord- 
ance with the master plan, such authority may, subject to such conditions 
and restrictions as it may deem fit to impose, permit the holder to retain 
such land in excess of the ceiling limit for such purpose and where the 
competent authority is not so satisfied and does not so permit, the provi- 
sions of sections 6 to 14 (both. inclusive) shall, so far as may be, apply 
to the statement fled under sub-section (1) and to the vacant land held 
by such person in excess of the ceiling limit. 

23. (1) It  shall be competent for the State Government to al.lot, by 
order, in excess of the ceiling limit any vacant land which is deemed to 
have been acquired by the State Government under this Act or is acquir- 
ed by the State Government under any other law, to any person for any 
purpose relating to, or in connection with, any industry or for providing 
residential accommodation of such type as may be approved by the State 
Government to the em7loyees of any industry and it shall be lawful for 
such person to hold such land in excess of the ceiling limit. 

Explanation.-For the purposes of this section,- 

( a )  where any land with a building has been acquired by the 
State Government under any (other law and such building has been 
subsequently demolished by the State Government, then, such land 
shall be deemed to be vacant land acquired under such other law; 

(b) "industry" means any business, profession, trade, undertaking 
or manufacture. 

(2) In making an order of allotment under sub-section (I), the State 
Government may impose such conditions as may be specified therein in- 
cluding a condition as to the period within which the industry shall be 
put in operation or, as the case may be, the- residential accommodation 
shall be provided for: 

Provided that if, on a representation made in t)is behalf by the allottee, 
t1)e State Gover~lnle~lt is satisfied t11;t the allottee could not put the indus- 
try i-rl oper::tion, or provide tile scsidential accommodation, within the 
period specified in thc order c, i  sllotnlexlt, for ;illy fgood and sufficicnt 
reason! t h e  Stnt,e Governrrlent may o:tend such pe:ji::: such f~irthef- 
perlo;! c ! ~ .  periods as it ri;r,y d.~.cin fit. 

( 3 )  \7T)lerc. any (!nn~iit~iin i ~ ~ i ] ~ c ~ s c . ~  :il ::I; 3rcIc:i. o? :?:\cif,~~lr~ilt. j s  cl9:X- 

i ;  + ,  l L .  ., j , ; ,  . . f i  g i n  :i7: 

~ y ~ ~ ~ ~ ~ r ~ ~ l ~ l j ~ , y  fc ,  t j l p  ; ~ ~ ~ Q t ~ ~ , , ~ ~ ,  !~..: '::,<: ;;r;-;-;~G j;.\ -;;-:':.:,:, :':..,~j,,.t:> 'LI!c : i I I < j k j ~ ~ ; - ;  

~ i $ l j  cj,ec~ from the date of the ~~on-.con~p].iance of such conditjon x ld  

Retention 
of vacant  
land under 
certain 
circum- 
stances. 

Disposal 
of 
vacant 
land 
acquired 
under 
the Act. 
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Definition. 

the land ailotted shall ravest in the State Government free from all en- 
cumbrances. 

( 4 )  Subject to the provisions of sub-sections ( I ) ,  (2) and (3),  all 
vacant lands deemed to have been acquired by the State Government 
under this Act shall be disposed of by the State Government to subsewe 
the common good on such terms and conditions as the State Government 
may deem fit to impose. 

(5) Notwithstanding anything contained in sub-sections (I) to ( 4 ) , ,  
where the State Government is satisfied that it is necessary to retain or 
reserve any vacant land, deemed to have been acquired by that Govern- 
ment under this Act, for the benefit of the public, it shall be competent 
for the State Government to retain or reserve such land for the same. 

24. (1) Notwithstanding anything contained in section 23, where any 
person, being the owner of any vacant land, had leased out or mortgaged 
with possession such land or had given possession of such land under a 
hire-purchase agreement to any other person and as a consequence there- 
of he has no vacant land in his possession or has vacant land in his posses- 
sion less in extent than the ceiling limit, and where the land so leased or 
mortgaged or given possession of is deemed to have been acquired by the 
State Government under this Chapter, then, such person shall be entitled 
to make an application to the State Government in such form and con- 
taining such particulars as may be prescribed within a period of three 
months from the date of such acquisition for the assignment to him,- 

(a) in a case where he has no land in Iris possession, of so much 
extent of land as is not in excess of the ceiling limit; or 

(b) in a case where he has land in his possession less in extent 
than the ceiling limit, of so much extent of land as is required to make 
up the deficiency: 

Provided that nothing in this sub-section shaI;I be deemed to entitle a 
person for the assignment of land in excess of the extent of the land leased 
or mortgaged with possession or given possession under a hire-purchase 
agreement as aforesaid by such person. 

(2) On receipt of an application under sub-section (I) ,  the State GOV- 
ernment shall, after making such inquiry as it deems fit, assign such land 
to such person ,on payment of an amount equal to the amount which has 
been paid by the State Government for the acquisition of the extent of 
land to be assigned. 

CHAPTER IV 

REGULATION OF TRANSFER AND USE OF URBAN PROPERTY 

25. In  this Chapter, "plinth area", in relation to- 
(i) a dwelling unit in a building e.onsisting of 0111~ one floor, 

means the area of the d.welling unit at  the floor level and includes the 
thickness of the outer walls t l ~ e r e o ~ ;  

(ii) 2 clwe!ling unit in a building consisting of two or more A m r s ,  
meal.ls the area of the  dwellirif; unit at the floor level where the: 
d w e l l ~ ~ ~ g  1l.11i.l is proposcci to be siil~ntcd and il~cludcs the thicliness of 
t,];!. (-I;$(::- .,;,;;!j]i: t.j)crr,:!f r.r:d i-~;Y)!?(-i~tionate are; i!it(~?~dc<d. for ally 
camn.:c;?l sr.yvic.f: facili ty a t  tjlc; fic;or. ievc.1 ::l'tiics::.i?~. 

;fi; :<.,(-!? <, >:,!:? < c!:: .-~ -.yor lhr p~~li';~~"", o.[ lfiis . cl.ause, ' ' c'o!n;non ser\~ic(.: 
f 2<c: fj;.t,,.:- !.:,pkj; j.jcJ:,?:? t?12 ;;::~-;~;~ .,~. ,: :,,r; :is jl! stik,.-::!:::::::; (ii) of  t,hd 

., : 

Eqlnn.ution below :;ui:)-se(:t,iolx ( 3 )  0,' :;c~iloll 4. 
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26. (1) Notwithstanding anything contained in any other law for the Notice 

time being in force, no person holding vacant lmd within the ceiling to be 
given limit shall transfer such land by way of sale, mortgage, gift, lease or other- before 

wise except after giving notice in writing of the intended transfer to the transfer 
competent authority. of vacant 

lands, 
(2) Where a notice given under sub-section (1) is for the transfer of 

the land by way of sale, the competent authority shall have the first 
option to purchase such land on behalf of the State Government at  a 
price calculated in accordance with the provisions of the Land Acquisition 

1 of 1894. Act, 1894 or of any other corresponding law for the time being in force 
and if such option is not exercised within a period of sixty days from the 
date of receipt of the notice, it shall be presumed that the competent 
authority has no intention to purchase such land on behalf of the State 
Government and it shall be lawful for such person to transfer the land 
to whomsoever he may like: 

Provided that where the competent authority exercises within the 
period aforesaid the option to purchase such land the execution of the 
sale deed shall be completed and the payment of the purchase price there- 
of shall be made within a period of three months from the date on which 
such option is exercised. 

(3) For the purpose of calculating the price of any vacant land under 
sub-section (2), it shall be deemed that a notification under sub-section 

1 of 1894. (1) of section 4 of the  Land Acquisition Act, 1894 or under the relevant 
'provision of any other correwonding law For the time being in force, had 
been issued for the acquisition of such vacant land on the date on which 
the notice was given under sub-section (1) of this section. 

27. (1) Notwithstanding anything contained in any other law for the Prohibi* 
tion on time being in force, but subject to the provisions of sub-section (3) of transfer 

section 5 and sub-section (4) of section 10, no person shall transfer by of 

way of sale, mortgage, pift for a period exceeding ten years. or urban 
otherwise, any urban or  urbanisable land with a building (whether con- Property. 

structed before or after the commencement of this Act) or a portion only 
of such building for a period of ten years of such commencement or from 
the date on which the building is constructed, whichever is later, except 
with the previous permission in writing of the competent authority. 

(2) Any person desiring to make a transfer referred to in sub-section 
( I ) ,  may make an application in writing to the competent authority in 
such form and in such manner as may be prescribed. 

(3) On receipt of an application under sub-section ( 2 ) .  the competent 
authority may, after making such inquirv as i t  deems fit, by order in 
writing, grant or refuse to grant the permission applied for: 

Provided that the competent. authority shall not. refusc to grant the 
. . .pcr:x:ss:o:: ::;:::lie:! Eo:. unless it has  recorcled in. writin!? !tic rr:lsons for 

doing sso and  a copy of the same has been comrnunicafcd t o  the applicanl 

(4). 'i'\'hcrc \\-:thin 2 pr~l-iod r;f .is:?; days of the  ( j z t p  of  rcccivf nf an 
:.!:ylic!:iinr! II-~~:?P:. !l;js s(.~t+<-::-~ !\:<: <xc,,!:>?-!ctp!?! ;l~.~i]ln!-il;: c ' j ,~cxs  ? ? r , t  ~;:,f~l:;(.! f~ . . 
grall i t,il($ -,je7. I r i , i b z i ~ l i .  .- - ; ~ p j ~ ? i ~ d  Sn: c;. :j,::rsr n o ?  cc:nrn~!nic::i!c th.: refu:::>l ? O  

t hp  r17Pii : :x: i ,  ihe cornpcteil! ;t:.i:j!i,i,jiv ::.li;+lI !;.I i i a ~ ; .  p;-;i;:tc>d 
t)..;:? ;?d-~,.. >i::~;~.!; 22?r!lipd f0y 

L I 

(5 )  (a) Where the permission aljp'licd for is for t h e  transfcr of th? 
land with thc building or, as the case mnv be. a portion only of such 
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building referred to in sub-section (I) by way of sale, and the competent 
authority is of the opinion that such permission may be granted, then, 
the competent authority shall have the first option to purchase such land 
with building or a portion only of such building on behalf of the State 
Government at such price as may be agreed upon between the competent 
authority and the applicant or, in a case where there is no such agree- 
ment, at  such price calculated in accordance with the provisions of the 
Land Acquisition Act, 1894 or of any other correqonding law for the 1 of 1894. 

time being in force. 

(b) If the option referred to in clause (a) is not exercised within a 
period of sixty days from the date of receipt of the application under 
this section, i t  shall be presumed that the competent authority has no 
intention to purchase such land with building or a portion only of such 
building on behalf of the State Government and it shall be lawful for' 
such person to transfer the land to whomsoever he may like: 

Provided that where the competent authority exercises within the  
period aforesaid the option to purchase such land with building or a por- 
tion only of such building, the execution of* the sale deed shall be com- 
pleted and the payment of the purchase ?rice thereof shall be made 
within a period of three months from the date on which such option is 
exercised. 

(6) For the purpose of calculating the price of the land and building 
or, as the case may be, a portion only of such building under clause (a) 
of sub-section (5), i t  shall be deemed that a notification under sub-sec- 
tion (1) of section 4 of the Land Acquisition Act, 1894 or under the re- lof 1894 

levant provision of any other corresponding law for the time being in 
force, had been issued for the acquisition of that land and building or, 
as the case may be, a portion only of. such building on the date on which 

j 
the application was made under sub-section (2).  

i 

$ 

28. Notwithstanding anything contained in any other law for the time + 
Regula- 
tion of b e h g  in force, where any document required to be registered under the 
registrfi - provisions of clauses (a) to (e) of sub-section (1) of section 17 of the 
tion of Registration Act, 1908, purports to transfer by way of sale, mortgage, gift, 16 of 1908. 
documents 
in certain lease or otherwise any land or any building (including any portion 
cases. thereof) ,- 

(a) in the case of any transfer referred to in section 26, no 
registering officer appointed under that Act shall register any 
such document; unless the transferor produces before such registering 
officer evidence to show that he has given notice of the intended 
transfer 1.0 t l ~ e  compdeni authority under  tha t  section and, where 
 such^ trallsfcr is 13~7 way of sale, the period of sixty days referred to  
il; sub-sectic?n (2j of  t!!?t s::ction has elapsed; 

( b )  i j ,  & : -  J ,  - , 7 , . f j  t i  j - ,  27: I),? 

reg;.istt;.ciilg officer ;i;ip:)int.cc'; undcr that A c t  shali register nrly such 
document. l;nles::, i!.iti:sli.~o~. p;c;d:;ccs bcfo~c' such registering 

. . 
ofiic(:r ?,he p p ~ ~ ~ , ~ : ~ ~ , ~ , , ,  i ~ !  , iiiji$j; (jf i,]?;.. L,;jiiiijc<~;:i: : l ~ J ~ h ~ Y i ~ ~  f(>?: ::I?,,>!> 

tlarlsfer or. saiisiics t t i ~  1,egisicring oi';lcc:r ili:ii 'I'rbc perjoci of s ix ty  

da.ys referred t o  in sub-section (4)  of illat section has elapsed. - 
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29. No person shall construct any building with a dwelling unit Ragu- 
having a plinth area,- lation of 

construe- 
(a) where the building proposed to be constructed is situated in tion 

an urban agglomeration falling within category A or category B Oi 

specified in Schedule I, in excess of three hundred square metres; buildings 
with 

(b) where the building proposed to be constructed is situated in 
unl ts. an urban agglomeration falling within category C or category D 

specified in Schedule I, in excess of five hundred square metres. 

30. ( 1 )  Where the construction of a buildlng has been commenced on Demolition 

or after the commencement of this Act, and is carried on and completed and Stop- 
page of in contravention of the provisions of section 29, the competent authority buildings 

having jurisdiction over the area in which the building is situated may in certain 
make an order directing that such construction shall be demolished, cases and 
either wholly or partly, or modified by the person at whose instance the 
construction has been commenced and is being carried on and completed, 
to the extent such demolition or modification does not contravene the 
provisions of that section, within such period (not being less than fifteen 
days and more than thirty days from the date on which a copy of the 
order of demolition with a brief statement of the reasons therefor has 
been delivered to that person) as may be specified in the order for  the 
demolition or modification : 

Provided that no order for the demolition or modification shall be 
made unless the person has been given by means of a notice served in 
such manner as the competent authority may think fit, a reasonable op- 
portunity of showing cause why such order shall not be made: 

Provided further that, where the construction has not been completed, 
the competent authority may, by the same order or by a separate order, 
whether made at  the time of the issue of the notice under the first pro- 
viso or a t  any other time, direct the person to stop the construction until 
the expiry of the period within which an appeal against the order for 
the demolition or modification, if made, may be preferred under sub- 
section (2). 

(2) Any person aggrieved by an order of the competent authority made 
under sub-section (1) may prefer an appeal against the order to the Tri- 
bunal having jurisdiction over the area in which the building is situated 
within the period specified in the order for the demolition or modifica- 
tion of the construction to which it relates. 

(3) Where an appeal is preferred under sub-section (2) against the 
arder for the demolition or modification, the Tribunal may stay the en- 
forcement of that order on such terms, if any, and for such period, as it 
may think fit: 

Provided that, where the construction of any building has not been 
corllpieted at t.he tilrie ~1 iile making of i,he order for the delnoiiiinli oi' 
11-iodification, 1.10 ordcl. staying the enfol-ccment of the order fox the de-, 
~liolitio~l or lTlodi(icn!jon sh:.ll inad(: tllc: Trib:lnal un!ess ::.cc.l:i.iiy. 
s c l ~ l ~ ; i c l i i L ,  ir, itl? ~ ; p ~ y l j : ~ ; - ;  <>f ~ ~ r i \ 3 1 1 ~ - ] 2 1 ~  I??.>; \><:(?~l > ciiT.~c:l) , ~ I Y  j.,!!.:) ? ; ~ ; ~ ~ : ? ~ l ~ , ~ l ~ ~ ~  

fo: ilot pl'oceeili~i~; \\iii), s ~ i i . i l  ~.ii;-,r;ir.;c.:tic~l! periding th? dis11oi;~'l of tlie 
apl'eal. 
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(4) The provisions of sub-section (5) of section 12 and of section 13 
shall apply to or in relation to an appeal preferred under sub-section (2) 
as they apply to or in relation to an appeal preferred under sub-section 
(4) of section 12. 

(5) Save as provided in this section, no court shall entertain any suit, 
application or other proceeding for injunction or other relief against the 
competent authority to restrain him from taking any action or making 
any order in pursuance of the provisions of this section. 

(6) Where no appeal has been preferred against an order for the 
demolition or modification made by the competent authority under sub- 
section ( I ) ,  or where an order for the demolition or modification made 
by the competent authority under that sub-section has been confirmed 
on appeal, whether with or without variation, the person against whom 
the order has been made shall comply with the order within the period 
specified therein, or, as the case may be, within the period, if any, 
fixed by the Tribunal or the High Court on appeal and on the failure 
of the person to comply with the order within such period, the com- 
petent authority may himself cause the construction to which the order 
relates to be demolished or modified and the expenses of such demoli- 
tion or n~odification shall be recoverable from such person as an arrear 
of land revenue. 

CHAPTER V 

MISCELLANEOUS 

31. The competent authority shall have all the: powers of a civil court, 
while trying a suit under the Code of Civil Procedure, 1908, in respect of 
the following matters, namely : - 

(a) summoning and enforcing the attendance of any person and 
examining him on oath; 

( b )  requiring the discovery and production of any document; 

(c) receiving evidence on affidavits; 

(d) requisitioning any public record or copy thereof from any 
court or office; 

(e) issuing commissions for the examination of witnesses or 
documents; and 

( f )  any other matter which may be prescribed. 

32. Where under sub-section ( 2 )  or sub-section (3) of section 7, the 
State Government or the Central Government, as the case may be; deter- 
mines the competent authority or where, for the reasop that the extent of 
the vacant land situated within the jurisdiction of two or more Tribunals 
isegual,  an appeal has been preferred to any one of the Tribunals under  
sub-section (4) of section 12, then, such c o ~ ~ ~ p e t e n t  authority or. Tribunal, 
as the case may be, shaii, notwiihstanciing iiiat aiiy j,~i-"vion cf the 
vacant land to  v.ihich the proceedings before the competeni authority 
or the appeal hefore the Tribunal relates, is not situated svithirl tile area . . ,. of it:; J..v....-..,; L , L , .  ,,.,,. 4 :  L.i.,i:i, ,.,- -- ~ : : ~ : ' . c i s ~  all t??n pi:lfrer.c: :!??r! f ~ ~ ~ l ~ t i ~ i i ~  of the conipe?.ent 
authority 01. Tribliflzl, as G;ie Tase mnt- I.:: !ls~,7ir!g j i . .~!~i~r?~! ' t r : i??  over ~ i , l c h  - > 
portion o: tlic ----,:“- v t i L a l A L  l z a ~ i  1l1]fic]., i,!li% ;:.c,i, i : , ~  y<:i&Ibi~i3,:i L t j  ;;:,::c,l- i>? .oc<?~d ings 
or appc...,? L . * l .  
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33. (1) Any person aggrieved by an order made by the competent Appeal. 

authority under this Act, not being an order under section 11 or an 
order under sub-section (1) of section 30, may, within thirty days of the 
date on which the order is communicated to him, prefer an appeal to 
such authority as may be prescribed (hereafter in this section referred 
to as the appellate authority) : 

Provided that the appellate authority may entertain the appeal after 
the expiry of the said period of thirty days if i t  is satisfied that the 
appellant was prevented by sufficient cause from filing the appeal in 
time. 

(2) On receipt of an appeal under sub-section (I), the appellate au- 
thority shall, after giving the appellant an opportunity of being hearci, 
pass such orders thereon as it deems fit as expeditiously as possible. 

(3) Every order passed by the appellate authority under this section 
shall be final. 

34. The State Government may, on its o T ~ m  motion, call for and ~ ~ ~ i ~ i ~ ~  
examine the records of any order passed or proceeding taken under by State 
the provisions of this Act and against which no appeal has been pre- Govern- 

ferred under section 12 or section 30 or  section 33 for the purpose of ment. 

satisfying itself as to the legality or propriety of such order or as to 
the regularity of such procedure and pass such order with respect there- 
to as it may think fit: 

Provided that no such order sha-11 be made except after giving the 
person affected a reasonable opportunity of being heard in the matter. 

35. The State Government may issue such orders and directions of Power 
a general character as i t  may consider necessary in  respect of any Of State 

Gov- 
matter relating to the powers and duties of the competent authority ernment 
and thereupon the competent authority shall give effect to such orders to issue 
and directions. orders 

and 
directions 
to the 
Competent 
authority. 

36. (1 )  The Central Government may give such directions to any Power to 
State Government as may appear to the Central Government to be give direc- 

necessary for carrying into execution in the State any of the provisions tions t~ 
State 

of this Act or of any rule made thereunder. GOV- 

ernment. 

(2) 'The Ccntrnl Go:ret.nrnent may yequirt? any St,a.t.e Government ?.o 
f[l;iji.>i! f;uc), returlls, statistics, acc0ililt.s ' and other informatjon, as ]nay 

be d c c x ~ c d  necessary. 

3';. 'Tble con-lpett:n! 21.1thority shall f~lrnish to the St:i:e Govc . r~ -~n~pn i  I~ i~ t l , l .n ,  
cnficcrr~cd such returns, statistics, accounts and ( i ~ i ~ c ; -  jilio~~natioi: ;IS ti!:: ;il . ic~ 

c: ,-,t;:;c G c ~ ~ ~ e r n r n c n t  ]nay,  from t.irne i.o ~ir i le ,  ~'ec~iiil 'e. : c j ~ < : ~  i.5, 
.': 
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Offences 
and 
punish- 
ments. 

Offences 
by com- 
panies. 

38. (1) If any person who is under an obligation to file a statement 
under this Act fails, without reasonable cause or excuse, to file the state- 
ment within the time specified for the purpose, he shall be punishable 
with imprisonment for a term which may extend to two years or with 
fine which may extend to five thousand rupees or with both. 

(2) If any person who, having been convicted under sub-section (2) 
continues to fail, without reasonable cause or excuse, to file the state- 
ment, he shall be punishable with fine which may extend to five hun- 
dred rupees for every day during which such contravention continues 
after conviction for the first such contravention. 

(3) If any person who is under an obligation to file a statement under 
this Act files a statement which he knows or has reaswable belief to be 
false, he shall be punishable with imprisonment for a term which may 
extend to two years or with fine which may extend to one thousand 
rupees or with both. 

(4) If any person contravenes any of the provisions of this Act for 
which no penalty has been expressly provided for, he shall be punish- 
able with imprisonment for a term which may extend to two years or 
with fine which may extend to one thousand rupees or with both. 

38. (1) Where an offence under this Act has been committed by a 
clmpany every person who, at the time the offence was committed, 
was in charge of, and was responsible to, the company for the conduct 
of the business of the company as well as the company, shall be deemed 
to be guilty of the offence and shall be liable to be proceeded against 
ilnd punished accordingly : 

Provided that nothing contained in this sub-section shall render any 
such person liable to any punishment, if he proves that the offence was 
2ommitted without his knowledge or that he exercised all due diligence 
to prevent the commission of such offence. 

(2) Notwithstanding anything contained in sub-secti,on ( I ) ,  where 
an offence under this Act has been committed by a company and i t  is 
proved that the offence has been committed with the consent or conni- 
vance of, or is attributable to any neglect on the part of, any director, 
manager, secretary, or other officer of the company, such director, mana- 
ger, secretary or other officer shall also be deemed to be guilty of that 
offence and shall be liable to be proceeded against and punished accord- 
ingly. 

Explanation.--For the purposes of this section,- 

(a) "company" means any body corporate and includes a iirm 
or other associatio~-i of individuals; and 

(b)  "director", in relation to a firm, means a partner in the firm. 

40; N O  suit or other legal proceeding shail lie against the Govern- 
n ~ c ; ~ :  or any oflicer of Govel-nment i l i  1,esyect of anything w l i i ~ ! ~  is i : ~  
good faith clone 01. i:;lencied to be dolie Ly (11, 1 in3e~  this Act. 

(kingqi- 41. No court s'r-iaii .Lakc: cog~~iza!!c.e (if z:;:; cf1:en::c punisllablc usicier 
zarlce this Act except 0:: compiairlt in wi.iiiilg !iia.deCg- khc C ( ~ ~ ~ > P , P ? C P , ~  ?1.:+!>0- 

'' ritV or ofzcel  aili;lol.is.?cj b:j the c:!::;;':'!??:? ant}l!!l,itlr I!? f? ; i? ,  hc:!;;i!f 
r:?:p:icca 

, o i  a ?..!ct:.~:~n!itar fi/Tagistratr. f i r -  :q. Jildicisl ~illd 110 ~ C I L L ~ ~ .  i i , ! ~ i  i u i  t," t l ~ ~ '  . , 
WTgistratc of the lirsl ci;lss s l ~ a i i  :.I-); a l ly  SLIC!, of?ence. 
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42. The provisicns of this Act shall have effect notwithstanding any- 
thing inconsistent therewith in any other law for the time being in 
force or any custom, usage or agreement or decree or 01-dw of a coui-t, 
tribunal ors other authority. 

7 of 1870. 43. Notwithstanding anything contained in the Court-fees Act, 1870 
every application, appeal or other proceeding under this Act shall bear 
s court-fee stamp of such value as may be prescribed. 

44. Every officer acting under, or in pursuance of, the provisions of 
this Act or under the rules made thereunder shall be deemed to be 
a public servant within the meaning of section 21 of the Indian Penal 

45 of 1860. code. 

45. Clerical or arithmetical mistakes in any order passed by any officer 
or authority under this Act or errors arising therein from any accidental 
slip or omission may at any time be corrected by such officer or autho- 
rity either on his or its own motion or on an application received in this 
behalf from any of the parties. 

46. (1) The Central Government may, by notification in the Official 
Gazette, make rules for carrying out the provisions of this Act. 

(2) In  particular and without prejudice to the generality of the fore- 
going power, such rules may provide for all or any of the following 
matters, namely : - 

A c t  t o  
over  ride 
o ther  l a ~ s .  

Certain 
officers 
to b e  
public 
servants. 

Correction 
of clerical 
errors. 

Power  to  
m a k e  
ru les  

(a) the cultivation or growing of plant which will not be agri- 
culture under clause ( A )  of the Explanation to clause (0) of sec- 
tion 2; 

(b) the period within which the statement may be filed under 
section 6; 

(c) the fsorm of intimation under sub-sections (2) and (3) of 
section 7; 

(d) the particulars to be mentioned in the statement referred to , 

in sub-section (1) of section 6, sub-section (2) of section 8, sub-section 
(1) of section 15 and sub-section (1) of section 16; 

( e )  the manner of serving the draft statement under sub-section 
( 3 )  of section 8; 

( f )  the inanner of publishing the notification under sub-section (I) 
of section 10; 

(g) the time within which the competent authority shall dispose 
of a case under sub-section (9) of section 11; 

(h) the times during which the competent authority or any per- 
son acting under the orders of suc1-1 authority may enter upon any 
vacant land under section 1 7 ;  

(i) tlle time within wilic!! and t.hc form and t)!c- manner  in 

v:hii:h a dec!:il,ation under sub-section ( 7 )  of section 21 shall be 
,:lade hi.:f!,!-c? ? } I P  cn>!-tpi.t~r)t al~thnl'ity; 

( j )  the terr~ls and cor!c<itio:?:~ ~lvhject t,o which :? yjeyson permitted 
:j:?+!. ?!!J;-c~~!inn ( 1 )  n f  c , n y s ' : ; r , ~ .  ' ) ?  'Y?:' knir! ! p ~ ? . : i  i.? :,\-cps? of ihp 

c e i l i ~ ~ g  I i l ~ l i  t.; 
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(k) the particulars to be mentioned in the statement referred 
to in sub-section ( 1 )  of section 22; 

(1) the form in which an application under sub-section ( 1 )  of 
section 24 may be made and the ~art iculars  to be mentioned in such 
application; 

(m) the form and the manner in which an application for trans- 
fer of land may be made under sub-section (2) of section 27; 

( n )  the powers of the competent authority under clause (f) of 
section 31; 

( 0 )  the appellate authority under sub-section ( 1 )  of section 33; 

(p) the value of the court-fee stamp to be affixed on an appli- 
cation, appeal or other proceeding under section 43; 

( q )  any othar mnttcr which is to he, or may he, provided f n r  
by rules under this Act. 

(3) Every rule made under this section shall be laid, as soon as may 
be after i t  is made, before each House of Parliament, while i t  is in 
session, for a total period of thirty days which may be comprised in one 
session or in two or more successive sessions, and i f ,  before the expiry of 
the session immediately following the session or the successive sessions 
aforesaid, both Houses agree in making any modification in the rule or 
both H~I ISPS agree that t.he rule should not be made, the rule shall ,  
thereafter have effect only in such modified form or be of no effect, as 
the case may be; so, however, that any such modification or annulment 
shall be without prejudice to the validity of anything previously done 
under that rule. 

Povtrer t o  47. (1) If any difficulty arises i n  giving effect to the provisions of this 
remove Act, the Central Government may, by order, do anything not inconsistent 
dificultiea. with such provisions which appears to it to be necessary or expedient 

for the purpose of removing the difficulty. 

(2) No order under sub-section ( 1 )  shall be made after the expiration 
of a periurl 01 two years from thc cornmcncement of this Act. 
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SCHEDULE I 

[See sections ~ ( n ) ,  4, 1 1  and 291 

NOTE I.-An Urban Agglomeration is made up of main town together with the adjoining areas of urban 
. growth and is treated as one urban spread. The  population covered by such spreads is categorised as urban. 

Each such agglomeration may be made up of more than one statutory town, adjoining one another such as a 
Municipality and the adjoining Cantonment, etc., and also other urban growths such as a Railway Colony, 
University Campus, etc. Such outgrowth (3.G.) which did not qualify to be treatzd as individual towns 
in their own right and have prono-mced urban characteristics are shown as constituents of the agglomera- 
tion. 

NOTE' 11.-The following abbreviations have been used in this Schedule :- 

C. b . Corporation 

Gantt. . Cantonment 

C.B. 

C.T. 

E.O. 

G.P- 

M. 

M.B. 

1M.C. 

M. Corp. . 
bJ. or N.C. 

'N.A.C. . 
N.A. 

Cantonment Board 

Census Town 

Estate Office 

Gram Panchayat 

Municipality 

Municipal Board 

Municipal Conunittee 

Municipal Corporation 

Notified Committee 

Notified Area Committee 

Notified Area 

N.M. . Non-Municipal 

N.P. . Nagar Panchayat 

O.G. . Outgrowth 

P. 

S .B. 

S.A. 
\ 

'T.A . 
T.B. 

T.C. 

.,-' n 
I .  . I - ,  

'1% C{ . .. , 
IJ. C.  

I! .A .  

y 7 >.: 
b . I  . 

Panchayat 

Sanitary Board 

Special Area 

Town Area 

Town Board 

Townconunit tee , 

'Town Panchayat 

F ,  d on.rlshi;) 

I.:ili~ll (:Oilillliticc 
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Statelunion territory Towns Peripheral Category 
area 

STATES ; 

I. Andhra Pradesh . I .  Hyderabad U . A . 4  5 Kms. B 

(a)  Hyderabad- M. Corp. 
(i) Hyderabad Division 
(ii) Secunderabad Division 

(b) S ecunderabad Cantonmenr 
(c) Malkajgiri 
(d) Alwal 
(e) Uppal Khalsa 
(f) Balanagar 
(g) Fatehnagar 
( I z )  Macha Bolaram 
(i) Osmania University 
(j) Lalaguda 
(k) Kukatpalle - 
(I) Moosapet 
(m) Bowenpalle 
( n )  Zamistanpur 

2. Visakhapatnam U.A.- 
- -  - 

(a) Visakhlpatnam- 

(i) Visukhapatnam 
(ii) Gajuvalza (O.G.) 

Cantt. 
P. 
P. 
P. 
P. 
P. 
P. 

P. 
P. 

5 Kms. (; 

(b) Gopalapatnam P. 

3. Vijayawada U.A.- 

(a)  Vijayawada M. 
(b) Patamata P. 
(c) Gunadala B. 

4.  Guntur A4 . 
5. War angal M.  

. Gauhati U.A.- 

(a) Gauhati- 
(i). Gauhati 

5 Kms. C 

1 &I. D 

I Km. 1) 

(ii) New Gauhati Railway Colony 
(O.G.) 

(iii) Bamunimaidan (O.G.) 
(in) Japarigog (Part) (O.G.) 
(v) ~ o o n n l a t i  (O.G.) 

- -. (suij ~ l u b a r i  (O.G.)  
(uii) Refinery Co!ony (O.G.) 
(CLlilij Dispur (0 .G.)  

,. , 
(LL) hialigoaii ( 0 . C ' ;  .) 
(x) lian~chahil Granr (0 .G. )  . ' 

r Km. D 
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Statelunion territory Towns Peripheral Category 
area --------___-___---- - 

(1) (2) (3) (4) --------------______---------- --am- 

2. Aa~am--contd. . Ciauhati U.A.-contd. 
(b);Pandu- 

(i) Pandu 
(it') Gauhati University (Uttar Maj 

and Pachim Jhalukbari) (0.G.) . 
(dill Maligaon (0 .G.) 
(iv) S adilapu (O.G.) 
(v) Garpandu Kurnarpara (O.G.) 

(c) Kamakhya 

I. Patna U.A.-- 
<a) Patna- 

( i )  Patna 
(ii) Pataliputra Mousing Colony 

{b) Phulwari 

2. Ranchi U.A.- 
(a) Ranchi 
(b) Jagannathnagar 
[c) Doranda 

5 Kms. C 

I Km. 

3. Dhanbad U.A.- 5 Kim. 

(a) Dhanbad M. 
(b) Kerkand 
(c) Sindri N. 
hd) Jharia N. 
(e) Jorapokhar 
[f) Tisra 
(g) Bhowrah 
(h) Bhuli 
Ci) Loyabad 

' (j') Bhagatdih 
(k) Jamadoba 
( I )  Sijua 
(m) Pathardih 
(n) Kenduadih 
(0) Bera 

5 Kms. C 4.  Jarnshedpur U.A.-- 

(a) Jarnshedpur- 
(i) . Jarnshedpur 

h T - c : C  - 
N. 

Irut i~icd Area 
(ii) IXail\~ay Colony$,(O, I ; .  

( b )  Actityaput . . N. 
((:) Ti::gI>~?g. 

,:. r l )  jugsalai N. 
(c) I<zlli~~!ati 

.I. ..... .. .. . ............. -..... . . .  . . . . . . . . .  _ _  _ _  .--.---- -____-__ ,.____* .: I-.- I-.---o -̂ -_---.I ^ . , .  . 
. . . . . .  115 Laxr-~--2?,. . . 
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State/Urlioh territory Towns Peripheral Category 
area 

4. Gujarat I. Jamnagar U.A.- I ICm. D 

(a) Jamnagar- 
(i) Jamnagar M. 
(ig Jamnagar (O.G.) 

\ (iii) Railway Colony (O.G.) 

(iv) Port Area (O.G.), 

(6 )  Bedi N.P. 

3. Bhavanagar U.A.-- 

, (i) Bhavanagar 
(ii) Ruva (O.G.) 

4. Ahmedabad U.A.- 

: (a) Ahmedabad- 
(a1 Ahmedabad 
(ii) Rajpur Hirpur (O.G.\ 
(iii) Bagefardosh (O.G.) 

. I .  ' (iv) Rakhial (O.G.) 
(v) Asarwa (O.G.) 

(vi) Khokhara Mehmedabad (O.G.) 
(b) Sardarnagar 
( c )  Sahijpur Bogha 
( d )  Naroda 
(e) Danilimbda 
( f )  Odhav 
(g) Ahmedabad Cantonment 
(h) Ranip 

3. Vadodara U.A.- 
(a)  Vadodara 
(b) Makarpura (O.G.) 

I Km. D 

M. 

N.A.C, 
N.P. 
N.P, 
V.P. 
V.P. 
Cantr. 
V.P. 

5 Kms. C 
Ni. Ccrrp. 

6 .  Surat U.A.- 5 Kms, C 
(a) Surat M. Coq ,  
(6) TJdhana V.P. 

' )  :,:;i.i ,(c) Ratargarn TT.J?. 

A?. C:. 

5. J:;rnmn snci Kashmir . Srinagar U.A.--- 

(Q) ~ 1 ~ ~ 1 1 8 g 8 ~ ~ - - -  

(i) Srinagar 
(;;> (iJ.c; .) 

!i.i':? 1l:if:it !38rzalfl (0.e.) 
,. . (;,pj :!<;j~-~!;-~;-\ ((-).(;,) 

(73) 1<11rs!l P R ~ S I ~ R ~ ~  Ilaf:'!! (~).i;.) 
(b)- -l?ac!amibagli Cantonment Ca~ltr. 

___, _ -_.-T-.-- - _ _-- ,- . . . .  . , . . ..- - , ,  . - . --. 2 ,. . , .  . . -  . .... . - ..- 
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S~ate]~Union territory Towns Pqipheral 1 Category 

area 
7- - - 

(1) 
- 

--_-- ,  --- (2) - 0) (4) 

1 
6. Karnataka . r .  Bangalore U.A.- 5% Kms. B 

(a) Bangalore City Corporation and 
Trust Board Areal 

(6) H.A.L. Sanitary Board (excluding 
H.A.L. Township) 

(c) Devarajeevanahalli 
'(d) H.A.L. Township 
(e) Jalahalli (excluding H.M.T. 

Township) 
Cf) H.M.T. Township 
(g) I.T.I. Notified Area Committee 

(Dur avaninagar) 
(h) B.E.L. Township 
( i)  Kadugondanahalli 

M. Corp. 

' S.A. 
N.A.C. 

M. 5 Kms. 

3. Mangalore U.A.- I Km. D 

(a) Mangalore 
(6) Ullali 
(c) Padavu 
(d) Kankanadi 
(e) Derebail 

4. Belgaum U.A.4 
(a) Belgaum 
(b) Belgaum Cantonment 

I. Calicur 
z.-Cochin 
4. Trivandrum 

M. 
T.P. 
T.P. 
P. 
P. 

I Km. D 
M. 
C.B. 

C. 5 Kms, C 
C .  5 Kms. C 
C. 5 Kms, C 

8. Madhya Pradesh . I. Gwalior tJ.A - 5 Ktns. C 

(t] Gwalior M, Corp, 
(it3 Morar (O.G.) 
(iii) Jaderua Kalan (O.G.) 
( i w )  Mudia Pahad (O.G.) 
(v) Girwai (O.G.) 
(at? Ajaipur (O.G.) 

(wii) D ~ P ~ R ~ I ;  (0 .G;) 
(uiii) Bhoderi (O.G.) 
(~i) Jadci-ua Khiard (O.G.)  
(Y) h'iclarn (O.G.) . 

(>,>, : - ; ~ ~ ~ q : ~ ~ ~  r?:il.L,-, ( < . j , (  

.- --. _ _  _ ^ _ __ __.._,..._~_I.,.. _ _  _ , . . I__-I.....-?--.---. - . - . .. . . - .. . . . . -. - . ... . . .. . , 
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StateiUnion territory Towns Peripheral Category 
area 

8. Madhya Pradesh.- I. Gwalior U.A.-contd. 
contd, (xii) Kishenbag (O.G.) 

(dii) Rajman (O.G.) 
(xiv) Kalyanbag (O.G.) , 

/ 

2. Ujjain U.A.- I h. I) 

(i) Ujjain M.Corp. 
(ii) Railway Colony (O.G.) 
(iii) Nagziri (O.G.) 
(iv) Panwasa (0.G.j 
(v) Malanwasa (O.G.) 
(vi) Lalpur (O.G.) 
(vii) Goyala (O.G.) 

g. Indore U.A.- 
&(i) Indore 
(ii) Piplaya Hana (O.G. i 
(iii) SuMiya ( 0  .G.) 
(iv> Bijalpur (O.G.) 
(v) Khajrana (O.G.) 
(vi) Savind Nagar (0.G .) 

(vii) Sirpur (O.G.) 
(viii) Banganga (O.G.) 

(ix) Hukumkhedi (O.G,) 

5 Kms. C 
M.Corp. 

j Kms. (i 

M.Corp. 

4. Bhopal U.A.-- 
(a) Bhopal- 

({) Bhopal 
(ii) Sevania Gond (O.G.] 

(iii) Hatiakheda (0 .G.) 
(iv) Singarcholi (O.G.) 
(v) Halapur (O.G.) 

(vt') Chhola (O.G.) 
(vii) Neori (O.G.) , I  

(viii) Karwisr urf Sajidabad (O.G.) 
(h) Nareea Shankri (0.G.) 
(x) Nishatpura (0 .G.) 
( x i )  Bhanpur (O.G.) 

(xii) IColua Khurd (O.G.) 
(xiii) Nayapura (0. G.) 
(xh) Sernra ICalan (O.G.? 
(xu)  ICohphija (0.G.) 

(b)  Gobindpura (H.E.L.) N.M. 
( c )  I < > < I . z ~  :i~-l-i.-- 

( i ; )  j3nii aga;-!l i.4.A. 
fii] 1'3:1irac:1r11 I b l a n  ((>.(:<*) 
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Statelunion territory Towns Peripheral Category 
area 

Y 
(1) (2) (3) (4) 

- *  w 
, 'T . 

8. Madhya Pradesh. - 4. Bhopal U.A.-contd. 
contd. 

(c) Bairagarh---contd. 
(iii) Gondermau (O.G.) 
(iv) Laukhedi (O.G.) 
j (v)  Pipalner ( 0  .G.) 

5 .  Jabalpur U.A.- 5 Kms. C 
(a) Jabalpur- 

( i )  Jabalpur M.Corp. 
(it3 Heavy Vehicle Factory area 

(Richhai-Madhai) (O.G.) 
(iii) Manegaon-(O.G.) 
(iv) Maharajpur (O.G.) 
(v) Bilpura (O.G.) 

(w] Amkhera (0.G.X 
(via Suhagi (O.G.) : 

(eyi't] Karmeta ( 0  .G.) 
(ix) Regwa (O.G.) 
i ( x )  Kheri,(O.G.) 
(m3 Pipariya (O.G.) 

(b) -fabalpur Cantonment 

fc) Khamaria- 
( i )  Kharnarin (O.F.A.) N.M. 
(ii) Khamaria (G.C.F.)(O.G.j 
(iii) Pipariya (O.G.) 
(iv) Tighra (O.G.) 
(v) Ghana (O.G.) 

6. Durg-Bhilainagar U.A.- r Km. D 
(a) Bhilainagar- 

( i )  Bhilainag ar NcMc 
(ii) Bhilaigam: (0.G.) 
(iC) Supela (O.G.) 
(iv) Kohka (O.G.) 
(v) Chhaoni (O.G.) 

D w -  I 

cia D u g  M. 
(it7 Urla (O.G.) 

(iii) Baghcra (O.G.) 

7. Raipur U.A,-- I I:m. D 
( i)  I'caipar A?. Corp, 

. , (iB) Riiiliuuy Colony (0.G.j 
( i ~ )  v ~ ~ ~ c l  it . ,  ..I- ,,,i~dh:. ,-., (<I.<;.) 
(k,~:) ~ : + j ~ ! : - i ; ~ ~ - . ' ~ ~ 2 ~ : ~ ~  (0-G.)  

~ < ; ; > : , ; L I I ~ I  :?i ~ ~ O . ~ . ~ , )  
( Y J ~ )  ;::<-qc (9.G.) 

Ta..---L..... , . -.--- --- . - .- - / . - -  .. " 4  - .R--wv" 



i jo urban Land (Ceiling and ~ e ~ u t a t i o n )  - ~[ACPT 33 

State/Union territory Towns Peripherql- Ga$pg.ory 
area - -- ----- - 

(1) 
-----I 

(2) -------------- (3) (4) - 
8. MadhyaPfadesh- 7. Raipur USA.--contd. - .  

codd. 
(ti21 Chirhuldih (O.G.) 
(&ii> Shankar Nagar (O.G.) 

(ix) Dumartalab (O.G.) 
(x )  Mowa (O.G.) 
(m') Dunganlli (O.G.) 
(xi9 ESD Kapa (O.G.) 
(xiii) Tatibandh (O.G.) 
(xiv) Hirapur (O.G.) 
(m) Lalpur (O.G.) 

9: Maharashtra . I .  Greater Bombay 
2. Ulhasnagar U.A.- 

(a) Ulhasnagar 
(b) Kalyan 
(c) Ambarnath 
(d) Dombivli 
(e) Mohone 
(f) Katemanivali 

3. Poona U.A.- 
(a) Pootla 
(b) Pimpri-Chinchwad New Township 
(c) Poona Cantonment 
(d) Kirkee Cantonment 
(e) Dehu Road Cantonment 
Cf) Lohagaon 
(g) Khadakvasla 
(h) Dehu 

4. Thana U.A.- 
(a) Thana 
(b) Majivade 
(c) Kalwa 

M.Corp. 8 Kms.* A 
c Kms. . C  

M. 
M- 
M. 
M. ' 

5 Kms. 
M.Corp. 
M. 
Cantt. 
Cantt. 
Cantt. 

I Km. D 

5. Nasik U.A.- I Km. 1) 

(a) Nasik M. 
(b) Nasik Road Deolali M. 
(c) Deolali Cantonment Gantt. 
(d) Bhagur M. 

6. Sengli U.A.- 
(a) Sangli 
(b) Miraj 
(c) Madhavnaga 

I1  I Km. 
M. 
A4. 

_,___I__ - _ __._- ^ ,. - -- _. I 

91 \y7hcj-e nrly aantl wirfiiu rhc p::ripliersl area of eight ki:onictrcs is covcrcrl b>f nra tcx  ~ ~ ~ ~ ~ ~ . e ? . l ~ . e ~  
ti). i u i n ~ d  \vi.slrrs n; or clerk), ~ l l c  pcripilel*nl area sliall bc c i r u i d ~ d  l~ego~ id  SL!& \vn l i$ i  l o  :$ R!rrhcr j 
(iistur,ce eqltd ro 1 . h ~  (listaticc 1ni:asafed ;)cross 2nd e c a ~ i e d  by snci) .\.l:!ir:.. 
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- 
S tatdunion territory Towns Peripheral Category 

area 
$ C ,  

(1) (2) (3) (4) --- I -- + . -- 
, g. Mamashtra-contd? 8. Kolhapur U.A.- I Km.. D 

(a) Kolhapur 
(6) Gandhinagar 

g. Nagpur USA.-- 5 Kms. C 

(a) Nagpur'.. 
(b) Kamptee 
(c) Kamptee Cantonment 

M.Corp. 
M. 
Cantt. 

10. Orissat . . Cuttack U.A.- I Km. D .  

(i) Cuttack M. 
(is> Cuttack Industrial Estate (O.G.) 

(iii) Cuttack CXJt.1. and other 
Government Colony (0.G.) 

I 

11. Punjab" . r. Amritsar U.A.- 

(a) Amritsar- 

(0 Amritsar 
(ii) Adarsh Nagar (O.G.) 

(iii) Rajinder Nagar (O.G.) 
(iv) Batala Road (O.G.) 
(a) Khanna Nagar (O.G.) 
(si) Dolunji (O.G.) 

( ~ i i )  Quarters Rattan Chand and 
Bihari La1 and Power House 
(O.G.) 

.(&is> Kotmit Singhv(O.G.) 
(ix) Gobind Nagar (O.G.) 
(x) Mohkampura (O.G.) 

(333 Gopal Nagar (O.G.) 
(xi0 Kangra Colony (O.G.) 

Kot Amar Singh (O.G.) 
(xiv) Dhaipai (O.G.)" 
(m) Jaura Phatik (O.G.) 

(xvi) Bhawani Nagar (O.G.) 
(xvii) Mustafabad Tuni Pain (O.G.) 

(xviii) Shiv Nagar (O.G.) 

M.C. 

( x h )  Quarter Railway T h e  IZot Kha1s.u 
(O.G.) 

jxxj G u r u  Arjan Nagar (0:G.j 
(mi) h4ustafabad (0.6.) 

(..A ,.,,';I -, . Vijay Nagar (O..i;.) 
(xl.:ifq Annnd Knp:i,;. (O$?.) 
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St ateIUnion territory Towns Peripheral Category 
area 

----i - c-- -- 
(I) (2) (3) (4) 

------------.I-44------.---+--- -- 
I I. Punjab-contd 2. Ludhiana'U.A.- 5 K ~ s ,  C 

( i) Ludhiana M.G. - 
!(ii) Basti Jodhewal (O.G.) 
(iii) Industrial Area A. & C.TC0.G.I 

r -rr+--r 

(iv) Janta Colony",O.G.) 
, Y g v )  Railway Hutsrl0.G.) 

3. Jullundur M. C. r Km.j D 

r2, Rajastidan I ,  Bikaner U . A . 4  
(a) Bi kaner': 
(b) Gangashahad 
(c) Bhinasar 

3. Ajmer U.A.-- I Km.5 D 

(a? Ajmer M, 
(ii) Subhash Nagar (O.G.) 
(iii) Regional College (0. G,) 

13. Tamil Nadla'; a. Maaras U.A.- 

(I) Madras' 
(2) Thiruvattiyur 
@) 'Avadi 
(4) Alandur 
(5) Tambaran 
(6)  Pallavapuram 
(7) Ambattur 
(8) Villivakkam 
(9; St. Tllornas hlo~nt-cutn-Pzllavaram 

Cantonment 1 
(10) Madhavaram 
(I I) Poovirundhavalll 
(12) ' I 'h i ruva~~miyu~.  

% . .  
( I  3) J:Ll.i~i: C~\.I;UI 

(I,!) r l::kaputhnr 
( r  5) i.; o c i ~ i n l ~ ~ ! ~ i ; ~ i m  

( 7 0 )  ]\:;tr>:~4;j,;~~;<ll~)p~~~ 

~M.Corp, 
M." 
T.S. - 

M. 
M. 
M. 
T.S, 
P. 

5 Kms. C 

I Km. D 

8 Kms, A 

r. 
S-i 

I-. 

1;. 
1'' 
-- 
I?, 
11 
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Statelunion territory Towns Peripheral Category 
area 

r 3. Tamil Nadu-contd. I .  Madras U.A.--contd. 
( I  7 )  Thirumazhisai 
(18)  Pammal 
( 1 9 )  S aligramam 
(20) Velacheri 
( 2 1 )  Virugambakkam 
(22) Kodungaiyur 
(23) Oragadam 
(24) Thiruninravur 
(25) Polal 
(26) Brukkancheri 
(27) Thiruneermalai 
(28) Chithalapakkam 
(29) Nerkundram 
(30) Koyambedu 
(31)  Perungalathur 
(32) Vallanur 
(33) Peerkankaranai 
(34) Seililirkupparn 
(35) Nazarethpettai 
(36) Sembarambakkam 
(37) Polichalur 
(38) Kannapalayam 
(39) Meenambakkam 
(40) PaUikaranai 
( 4 1 )  Thirusulam 
(42) Thirumangalam 
(43) Kat-tupakkam 
(44) Kathivakkam 
(45) Melmanambedu 
(46) Soranjeri 
(47) Kathirvedu 
(48) Perungudi 
(49) Nadukkuthagai 
(50) Matthur 
( 5 1 )  Varadharajapuram 
(52) Thiruverkadu 
(53) Veeraragavapuram 
(54) Vengavasal 
(55) Nemilicheri 
(56) S adayankuppani 
(57) Mudichur 
(58) hlaclipakkarn 

2. Salem 11A.- 
((I) S3!cm 

( b )  !;usa;-iiarlgaln~~~ 
( ; ~ ) ' ~ . ~ ; ~ i ~ ~ ~ ~ ~ ~ ~ ~ l ~ ? : , ~ : ~ ~ ! ! ~  t:!:~; 
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Statelunion territory Towns Peripheral Category 
area 

13. Tamil Nadu-contd. 2. Salem U.A.-contd. 
(d) Annadanapatti 
(e) Ammapalayam 
(f) Ammapet 
(g) Puthur 
(h) Kondalampatti 
( i )  Thadampatti 

-. ( j )  Alagapuram 

( k )  Neikarapatti 
( I )  Sivadapuram 
(m)  Meyyanur 
(n) Konlarasamipatti 
(0) Kandampatti 
(p) Reddipatti 
(q) Narasojipatti 
(r)  Pallapatti 

3. Coimbatore U.A.- 
(a) Coimbatore 

- (b)  Singanallur - - - 

(c) Kurichi 
( d )  Telungnpalayam 
(e) Sanganur 
(f) Ruriiamutl~ur 
(g) Ganapathy 
(h) Madukkarai 
(t? Komarapalayam 
u) Vellalore 
( k )  Sulur 
(I) Perianaickenpalayam 

(m) Kurudumpalayam 
(n) Kavundampalayam 
(0) Vilankuruchi 
(p) Veerakeralam 
(q) Perur Chettipalayam 
(r)  Perur 
(s) Chinn avedampatti 
( t )  Narasimhanaickenpalayam 
(u) Pallapalayam 
(v) Coimbatore 
(w) Mlnthugout~dcn Pudur Railway 

Colony 

4. h4adurai  U.A.-- 
(a) hladura i  

r .:. 1...1... - (h) A,&\ ~ ~ A L I I C I I T ~  

( c j  Avo~iiwpur;trrl 
, ~\ . ( d )  I ~ r u ~ > p a l - a r l l i u n d r ~ r n  . 
.~ .. 

5 Kms. C 
M. 
M. - - - 

P. 
P. 
P. 
P. 
P. 
T. S. 
P. 
P. 
P. 
P. 
P. 
P. 
P. 
P. 
P. 
P. 
P. 
P. 
P. 
N. Id. 
Southern Railway 
Administration 

5 Kms, 
A?. C .  
n ,. . 
I.' . 
I'. 
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- - -- -- - 

State/Uhion territory Towns Peripheral Category 
area ----- --LA-------------- --- ...I.--- 

(1) (2) (3) (4) 

13. Tamil Nadu-concld. 4. Madurai U. A.-contd. 
(e) Thallakkulam 
(f) Ponmeni 
(g) Paravai 
(h) Vilangudi 
(i) Samayanallur 
(j) Sathamangalam 
(k) Beebikulam 
( I )  Harveypatti 
(m) Tirunagar 

- (n) Thathaneri 
(0 )  Thaigarajar Colony 

5. Tiruchirapalli U.A. - 
(a) Tiruchirapalli 
(b)  Srirangam 
(c) Ponmalai 
(d )  Golden Rock Railway Colony 

(e) Ariyamangalam 
(f) Alathur 
(g) Abishekapuram 
(h) Pirattiyur 
(13 Ulkadai ~ r i ~ a m a n ~ a l a k  

6.  Tirunelveli U.A.- 

(a) Tirunelveli 
(b) Palayamkottai 
(c) Melapalayam 
(d) Thatchanallur 
(e) Naranammalpuram 
( f )  Thalaiyuthu 
(g) Palayamkottai (N. M.) 
(A) S ankarnagar 
(t3 Alaganeri 
( j )  Melanatham 
(k) Pettai 

P. 
P. 
P. 
P. 
P. 
P. 
P. 
T.S. 
P. 
1'. 
P. 

5 Kn~a. 
M. 
M. 
P. 
Southern Railway 
Administration 
P. 
P. 
P. 
P. 
r. 

I Km. 

M. 
M. 
M. 
P. 
P. 
P.  
N.M. 
T.S. 
P. 
P. 
P. 

14. Uttar Pradesh I. Moradabad U.A.- I Km. D 

(a) Moradabad 
(b )  Moradabad Railway 

Settlement 
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L 

Statc/Union territory Towns Periplaer a1 Category , 
area ------ _ _ _ _  ------ -- 

( 1 )  - (2) 
- L _ I _ . _ _ - - - - %  

(3) (4) - 
14. Uttar Pradesh- 2. Bareilly U.A.--contd. 

contd. (b) Bareilly Cantonment Cantt. 
(c) I~atnagar Railway Settlement N.A. 

3. Dehra Dun U.A.- I Km. D 

(a\ Dehra Dun M.B. & Forest 
Research Institute & College Area- 
(i) Dehr a Dun M.B. 
(ii) Forest Research Institute & 

College Area 
(b) Dehra Bun Cantonment Cantt. 

4. Meerut U.A.- 
(a)  Meerut 
(b) Meerut Cantonment 
(c) Malyana 

5. Agra U.A.- 

(a)  Agra 
(b) Agra Cantonment 
(c) Dayalbagh 
(d) Swamibagh 

5 Kms, C 
M.B. 
Cantt. 

5 Kms. C 
M.Corp. 
Cantt . 
T.A. 
T.A. 

6 .  Kanpur U.A.- 5 Kms. B 
(a)  Kanpur M.C., Rawatpur Stationyard 

and Central Railway Colony- 
(i) Kanpur M.Corp. 
(ii) Rawatpur Stationyard 
(iii j Central Railway Colony 

( b )  Kanpur Cantonment Cantt. 
(c) Armapur Estate 
( d )  Northern Railway Colony 
( e )  Chakeri 
( f )  I. I. T.fKanpur 

7. Allahabad U.A.- 5 Kms. C 

( a )  Allahabad (M.C.) and Subedarganj 
Railway Colony- 
(i) Allahabad M.Corp. 
(ii) Subedarganj Railway .Colony 

(b) Allahabad Cantonment Cantt. 

n. Lucknow U.A.- 

(a )  Lucknow 
(b) Lucknow Cantonment 
ic j  Charbagh Alalnbagh 

:. C;\)rakllpur 
ro. Valat lnsi  7J.A.--- 

( a )  Varaliasi A4.C. ZP(!  \ T : I P R I ! o ~ ~  
1 < p i l r ~ a y  Colony- 

( I )  \'a1 a t l a h i  
- -- - -. - 

5 Kms. 

h,I.Corp. 
Cantt. 
NA. 

M.H. I Km.  
5 Km:. 
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--- - -- -.* .I-- 

Statelunion territory Towns Peripheral Category 
area 

----____________I--------------------~_ 

- (1) ( 2 )  (3) (4) 
-----.--------------------------- 

14. Uttar ~radesh- 10. Varanasi U.A.-conzd. 
concld. (ii) Varanasi Railway Colony 

( b )  Banaras Hindu University 
(c) Varanasi Cantonment Cantti 

I I. Aligarh M.B. I Km. D 
12. Saharanpur M.B.' I Km. D 

15. West Bengal . I. Calcutta U.A.- 8 Kms. A 
(I) Calcutta M.Corp. 
(2) Howrah M.Corp. 
(3) South Suburban M. 
(4) Bharpara M. 
( 5 )  South Durn Durn M. 
(6) Kamarhati M, 
(7) Garden Reach M. 
(8) Panihati M. \ 
(9) Baranagar M. t 

(10) Hooghlv Chinsura M. 1 I 
(I I) Serarnpore M. j 
(12) Barrackpur .M . 
(13) Titagarh M. 
(14) Naihati M. 
(IS) Kanchrapara M. 
(16) North Barrackpur M. 
(17) Chandannagar M.Corp. . 
(18) Halisahar M. 
(19) Uttarpara-Kotrung M. 
(20) North Durn Durn M. 
(21) Rishra M. 
(22) Bansberia h'l. 

(23) Panchur N.L\~ .  
(24) Champdani M. 
(25) Baidyabati M. 
(26) Bhadreswar M. 
(27) Garulia M. 
(28) Baly N.M. 
(29) Konnagar h? . 
(30) Khardaha M. 
(31) Durn Durn M. 
(32) Deulpara N.M. 
(33) Barrackpur Cantonnlcnr Cantt. 

(34) &isba N.M. 
(35) Garfa N.M. 
(36) Suitanpur N.M. 
(37) Kalyani N,h%. 
(38) Ransdrc-rli 2.2 , 

(39:' Santoshp~~: X.A:. 

( 4 ~ )  l lajapur K.M. 
(41', -T, 5 . : .  , I 4c1au;)zr - 7  

2 3 :  . ?.> : ' 
.... ...~-~ .. -. . - - - .... - ^ 
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-- -- -- -- ---- ----- -- 

State/Union territory Towns Peripheral Category 
area 

15. West Bengal-eontd. I. Calcutta U.A.--contd. 
(42) Bademasar 
(43) Ichhapur Defence Estate 
(44) Jagannathgarh 
(45) Sarenga 
(46) Makhla 
(47) Nabagram Colony 
(48) S ankrail 
(49) Kolara 
(50) Bankara 
(51) Nibra 
(52) Kambahari 
(53) Manikpur 
(54) Banupur 
(55) Patulia 
(56) Chakapara 
(57) Mahiari 
(58) Dhuilya 
(59) Garui 
(60) Gardaha 
(61) Krishnagar 
(62) Jhorhat 
(63) Madrail Fingapara 
(64) Chakdaha 
(65) Masila 
(66) Purba Putiari 
(67) Bisarpara 
(68) Panpur 
(69) Bandra 
(70) Kerulia 
(71) Durn Dum Aerodrome Area 
(72) Podara 

(73) Andul 
(74) Narayanpur 

2. Asansol U.A.-- 
(a) Asansol 
(b) Outer Burnpur 
(c) Burnput 

3. Durgapur 

UNION TBRliITORIES : 
1, Chandigarh . ~haf ic i i~ar 'n  U.A.- 

( 0 )  C!~:ini!igai-h 
( b ;  h.i3?,: :... <, 

2. XIkl l~i  . ljel~:.! L.J- ;\ ...- . 

(tfj I?cihi 
(b j  :<(ai8> j2cijii 

. . (cj  l)clkii Cantcnz?~:!.: 

N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.M. 
N.A.3. 
N.M. 
N.M. 

M. 
N.M. 
N.M. 
N.A. 

I Km. 

I I<m 

I Km, 
E.O. 
I'. 

>: 7' ..,;-, 
1 -  !I;: 

hi l .~:o i .~ ,  
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SCHEDULE I1 

[See section 11 (2) 1 
PRINCIPLES FOR DETERMINATION OF THE NET AVERAGE ANNUAL INCOME 

1. The competent authority shall first determine the gross income 
actually derived by the holder of the vacant land acquired during the 
period of five consecutive years referred to in clause (a) of sub-section (1) 
of section 11 including any income from any produce derived from culti- 
vation of the land during the said period. 

2. For such determination the competent authority may- 

(a) hold any local inquiry and obtain, if necessary, certified 
copies of extracts from the property tax assessment books of the 
municipal or other local authority concerned showing the rental 
value of such land; 

( b )  estimate the income from any produce from such land, after 
holding such local inquiry and, taking such evidence as it  thinks fit 
and after giving an opportunity to the person concerned of being 
heard in the matter. 

3. The net average annual income referred to in clause (a) of sub- 
section (1) of section 11 shall be sixty per cent. of the average annual 
gross income which shall be one-fifth of the gross income during the 

- - 

five --- consecutive - years- as-determined-by- the competent-autho~ity und6r 
paragraph 1. 

4. Forty per cent, of the gross annual income referred to above shall 
not be taken into consideration in determining the net average annual 
income but shall be deducted in lieu of the expenditure which the hold- 
er of the vacant land would normally incur for payment of any tax to 
the municipal or other local authority and for collection and other 
charges including cultivation charges. 


